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L-64/4/2022/2022-LME/NMCG
National Mission for Clean Ganga
Department of WR, RD&GR
Ministry of Jal Shakti

Major Dhyanchand National Stadium
Near India Gate, New Delhi
Date: 19.03.2024

Subject: - Report in the matter of OA 433/2022- Pateshwari Prasad Singh Vs State
of Uttar Pradesh & Ors

Sir,

This is with reference to the above matter before the Hon’ble NGT. The report
is attached herewith. The same may kindly be placed before the Hon’ble NGT for

consideration.
2. This issues with the approval of the competent authority.

Your faithfully

Encl: As above

Anup Kumar Srivastava
Executive Director (Tech)

pi i
The Registrar,
Hon’ble National Green Tribunal(PB), Copernicus Marg, New Delhi

Copy for information to:

(1) PPS to the Secretary, DoWR, RD&GR, Ministry of Jal Shakti, Shram Shakti
Bhawan, New Delhi.

(2)PS to the DG, NMCG
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Report in the matter of Pateshwari Prasad Singh Vs State of Uttar Pradesh &
Ors. before the Hon'ble National Green Tribunal OA No 433 /2022

A. Background:

The matter relates to illegal encroachments on catchment/Flood Plain Zone of River
Suav which joins River Rapti a Tributary of River Ganga alleged to be converting the
same into drain. The applicant sought removal of encroachment and rejuvenation of
River Suav. It is also alleged in the matter that an STP and a community hall is under
construction in the flood plain area of this river. The National Mission of Cleaning
Ganga (NMCG) has been impleaded as respondent no 6 vide the order dated 18"
October, 2023 (Annexure l). Vide the aforementioned order the Hon’ble NGT has
directed the respondents for taking remedial measures, identification of flood plain
zone, removal of encroachments and preparation of detailed action plan with

budgetary estimates and timelines for rehabilitation/rejuvenation of River Suav.

B. Action Taken:
(i) On the directions of Hon'ble NGT, Report filed by the Joint Committee

including chief Engineer, CWC, chief Engineer, WRD, UP, Scientist
D, RSAC and SDM, Balrampur dated 21.01.2023 (Annexure Il) signifies
the
presence of the Suav river channel during the wet season, its role in
carrying flood water, and thus relieving drainage congestion, etc.

(ii) Subsequently, the Nagar Palika Parishad filed a report dated 30.09.2023
(Annexure Ill) mentioning the demarcation of 100 meters and 50 meters
around the Suav River in rural and urban areas respectively and the

enlisting of 250 structures constructed within 50 meters of the river.

C. Role of DGC:
(i) Under section 55 of the River Ganga (Rejuvenation, Protection,
and Management) Authorities Order, 2016 (National Mission for Clean
Ganga Authority order, 2016) (Annexure [V) the functions and power
of District Ganga Committees (DGC) for rejuvenation, protection,
restoration and rehabilitation of River Ganga and its tributaries in each

specified district have been explicitly mentioned which are as follows:

kb
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Section 55:. Functions and powers of District Ganga Committees.-
(1) Every District Ganga Committee shall discharge functions and
exercise powers for rejuvenation, protection, restoration and
rehabilitation of River Ganga and its tributaries in each specified
District as laid out in paragraph 6 and 7 as per the principles specified
in paragraph 4.

(2) In particular, and without prejudice to the generality of the
provisions of sub paragraph (1) for rejuvenation and protection and
restoration or rehabilitation of degraded areas abutting River Ganga
and its tributaries and subject to other provisions of this Order and
rules made thereunder, every District Ganga Committee shall have the
following powers and functions in relation to River Ganga and its
tributaries abutting in the area in specified District, namely:-

(a) identifying activities which may be threats in the area of specified
District abutting the River Ganga for protection of River Ganga and its
tributaries or its River bed and making a plan for remedial action and
take remedial action in respect thereof;

(b) taking remedial action at its own end for protection of River Ganga
and its tributaries or its River bed abutting in the specified District
(excluding enforcement of the provisions of this Order)

(c) in the event of its inability to take remedial action, reporting
(electronically as well as by sending written communication in hard
copy) to the National Mission for Clean Ganga and concerned State
Government, the State Ganga Committee, as the case may be, for
issue of direction for protection of River Ganga and to formulate
appropriate management or remedial actions.

(d) taking suitable administrative and other measures, to give effect to
the provisions of this Order so as to prevent the environmental pollution
in the River Ganga and its tributaries, not being inconsistent with the
provisions of this Order, or any law for the time being in force.

(3) In case, the District Ganga Committee is of the opinion that any
contravention has been made of any other law for the time being in

%
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force or in respect of provisions of this Order, it shall take appropriate
action in accordance with the law for the time being in force.
(4) The District Ganga Committee shall take all such emergency

measures as specified in paragraph 7.

Accordingly, NMCG vide letter dated 12" March, 2024 has requested
DGC to initiate/take appropriate action as necessary in the matter
under intimation to the NMCG. Letter sent to DGC is annexed as

Annexure V.

(e~ b, Sl
e0 (7)



102 P VRE—T (Y)

Item No.1 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(Through Physical Hearing with Hybrid VC Option)

Original Application No. 433/2022
Pateshwari Prasad Singh ...Applicant
Versus
State of Uttar Pradesh& Ors. ...Respondents
Date of hearing: 18.10.2023

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicant: None for applicant.
Respondents: Mr. Gi.Gi. C. George, Advocate for Respondent no. 1,
2, 4 and 5.

Mr. Arbind Kumar Singh, DM, Balrampur.

Mr. Pradeep Misra, Advocate for UPPCB (through VC).
Mr. Abhishek Yadav, Advocate for Nagar Palika
Parishad, Balrampur alongwith Mr. Anil Kumar, EE,
Balrampur, Mr. M. Ziaul Haque, EF, UPJN{V),
Balrampur.

Application is registered based on a letter petition received by Post.
ORDER

1. In compliance of order dated 19.05.2023 report has been filed by
Nagar Palika Parishad, Balrampur vide email dated 30.09.2023 and
Irrigation Department, Uttar Pradesh vide email dated 11.10.2023.

2. In view of the facts and circumstances of the case particularly that
River Suav joins River Rapti which is a Tributary of River Ganga,
presence of National Mission of Cleaning Ganga is necessary for just and
proper adjudication of the questions involved in the case and accordingly

National Mission of Cleaning Ganga is impleaded as respondent no. 6



0. A. No. 433/2022 10@ Pateshwari Prasad Singh Vs,

State of U.P. & Ors,

-9
The Registry is directed to amend the memo of parties and issue notice to
respondent no.6,
3. Mr. G.G. George, Advocate, who is appearing for Respondent no. 1,
2 ,4 and 5 in the present case, accepts notice of behalf of National
Mission for Cleaning Ganga and seeks time for filing reply/response on
its behalf.
4, The concerned respondents are directed to take further remedial
measures for identification of flood plain zone, removal of encroachments
in accordance with the law and preparation of detailed action plan with
budgetary estimates and timelines for rehabilitation/rejuvenation of
River Suav,
5. Reply/response by respondent no, 6 and farther action taken
report by concerned respondents be filed within three month at judicial- |
nat@gov.in preferably in the form of searchable PDF/OCR Supported
PDF and not in the form of Image PDF.

6. List for further consideration on 27.03.2024,

Arun Kumar Tyagi, JM

Dr. Afroz Abhmad, EM

Qctober 18th, 2023
N
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TAEa Srenfeesry
1o wrRieda ITFHeu=s,

IER uael|
Osiieh: HeAIM/USM0H0~530/1248/2022 feeiies—17 SE, 2022
e ~FgTeAT aiTelt Fe Aetareeta 61 Rrgaur ael & gawmar s Sie
Tererzres |
HeTe,

HeTeAT oitefl eom Arolell BT HBH Igaed arHer &3 A Fram w @
uRaRt &t sreifdesr Jada &g #Hor & AMeT Uk Rwiar ad A 100 Rear w=r
IMREEIGeRT AsoNT Iustael AT & | SAD AT & Aiorelreoia By Ud Gy smenfa
oifaffE= & so0 Uldea dem UKglhad JFATTS Udeeld JS(E oIdidierl 92 65
uftrera = e omenm st &

3rgetd wee & 6 derereaola i af 2022-23 #F 61 Rgau akk=l
B Yelmar & briaE wd gu quf feam oier ey dweirk @ Fdi= urerfdeasdar
T dam IRy B ey Wk @l 100 Raw & AsPusmridieEn F ot wfwfEa
21 61 fagaur @Rl @1 awer GIZ dAvenm & #AeIA A Ream oEnm ¥ o@=fea
Rga afesdl & gdoagr g ameier Fader Reengare dzemait 3 m=m smer 21
SlelUedT aierd H2en3ii @1 fReeer feema 2:-

S.No. Institute Name No. of Districts No. of River

1 2 3 4

1 IIT- Kanpur 25 17

2 NIH Roorkee 4 5

3 BBAU, Lucknow 22 15

4 IIT- BHU 2 24
State Total 72 . 61

Scoimea ¢ 5 Rigaura afdal @ gelwar @ sedsla dawmelal Ager &g

Tufera dzensit @ 3w B FgAR Rgauy et $ gadmar & sfeeia
Rrgaaur adl & e Rt & 1 fsosfto R # geaRiuur, aena FEAfor, amet
B YelHmgR, ol Aade T AeT0T Al HrRf B S Febd & | 39 @ sifalery
ATHIOT RprA FATE, AR FIBR B ARSE TREAR-2021-22 B UFd-71.5
foreer wifderrer s orem 3:-
“The estimates and requirement of works which are highly technical in nature and involve high
cost (more than Rs. 20 lakh) such as strengthening of river embankment, desilting of river/canal,
cascading of MI tanks, underground drainage, lining of canal etc., should be vetted by the
Irrigation/concerned competent department before being approved under Mahatama Gandhi
NREGS.”

FHeT¥om lorelm & Iieadia agaua 61 @l & ygewmagr @& Hdg H e
rdelf & sy wriaE Geen orear sAféa 2:-
1-Frgaue afeel @ gsfear & seasla adl & Q& feaRl & 1 Reosflo s
# gemRruor, area frafon, SEl @ gAmaR, Sia dOde Ud Aeror Aaelt @it
et Bg oiven Aaarse—htips:/nrega.nic.inuzr Work ID frefa @z e-Muster Roll Brefa
FHeY U HrFd R G0 AP [0 FE B TS B FFAR Glede H El B
UFH A ol dh 3dd TAAT e B IFAR T



W River list

N

Sr. No.

Districts

Rivers

23

Gautam Budhha
Nagar

1. Hindon

24

Ghaziabad

Hindon
. Kali East
. Kali

—

25

Gonda

. Kuwano

Saryu
. Tedhi

26

Gorakhpur

Kuwano
Rapti
Rohini

27

Hamirpur

. Chandrawal
. Birina
Arjun
Sihu
Shyam

. Magaria

28

Hardoi

Kali East

. Behta

. Sarayan
Sai

. Deoha/Gana

29

Hathras

Rind
Kali East

30

Jalaun

Konchnalanga
Non

31

Jaunpur

Sai
Varuna

32

Jhansi

. Lakheri
. Patrahi
. Chheehh
Sasor
Ganta

33

Kannauj

. Kali East
Rind

34

Kanpur Dehat

. Senger
. Rind

S Rl BAE ol ol Sl Ll el B el B R I S Bl (= NV PO S Ll N el [V FUVRN

35

Kanpur Nagar

Noon
Kakwan
Rind

36

Kasganj

Kali East
Nim

37

Lakhimpur

Sarayan
Sai
Kathina

38

Lucknow

Behta
Kukrail
Reth
Sai

39

Maharajganj

Rapti
. Rohini

Sr. No. | Districts Rivers

1 Aligarh 1. Kali East
2. Nim
3. Rind

2 Amroha 1. Mahawa
2.Sot
3.Gangan

3 Auriaya 1.Senger
2.Rind

4 Ayodhya 1. Kalyani
2. Tedhi

5 Azamgarh 1.Kuwano

6 Baghpat 4. Hindon
5. Krishni

7 Bahraich 1. Sarju
2. Tedhi

8 Balrampur 1. Kuwano
2. Budhi Rapti
3. Bhambhara
4. Rapti

9 Banda [. Garhara
2. Chandrawal

10 Barabanki 1. Kalyani
2. Reth

11 Bareilly 1. Aril
2. Dhora
3. Bahgul

12 Basti Kuwano

13 Bijnor 1. Malin
2. Banali
3. Dhara
4. Gangan

14 Badaun 1. Mahawa
2. Sot
3. Aril

15 Bulandshahar 1. Kali East
2. Nim

16 Chitrakoot 1. Mandakini
2. Ohan
3. Auajhar
4. Geduva

17 Deoria 1. Rapti

18 Etah 1. Kali East
2. Senger
3. Rind

19 Etawah 1. Senger

20 Farukhabad 1. Sot
2. Kali East

21 Fatehpur 1. Rind

22 Firozabad 1. Senger
2. Rind

40

Mahoba

. Chandrwal
Birma

. Gunchi
Arjun
Sihu
Shyam
Keolari

. Magaria

0 N OB WR s ERRRN =W RN S W N -
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41

Mainpuri

1. K

aiEast L L 7&5/

Senger
Rind

42

Mathura

Goverdhan

43

Meerut

Hindon
Kali East
Kali

44

Moradabad

—

bl g

Sot
Gangan
Dheia

45

Muzaffarnagar

Hindon
Kali East
Kali

Kali West
Krishni

46

Pilibhit

b el T L B

Katna
Deoha/Gorra

47

Pratapgarh

Sai

48

Prayagraj

Varuna

49

Raebareli

Sai

52 Sant Kabir | 1. Kuwano
Nagar 2. Raptl
53 Sant Ravidas | 1. Varuna
Nagar
54 Shahjahnpur 1. Sot
2.  Katna
3. Kathina
4,  Bhainsi
5. Deoha/Garra
55 Shrawasti 1. Kuwano
2. Rapti
3. Tedhi
56 Siddharathnagar | 1. Kuwano
2. Budhi
rapti
3. Rapti
57 Sitapur 1. Kalyani
2. Sarayan
3. Kathina
58 Unnao 1. Behta
2. Sai
59 Varanasi 1. Assi
2. Varuna

50

Rampur

Aril
Bahgul
Sainjini

51

Sharanpur

Hindon
Kali west

. Krishni

14
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A UTTAR PRADESH POLLUTION CONTROL BOARD

Ref, No JH:9%60€ /C-6,/Gen-685/0.4. 433/2022,/1023 Dated 2\01h02
To,

The Registrar General,

Hon’ble, National Green Tribunal,
Principal Bench,

Faridkot House, Copernicus Marg,
New Delhi- 110001

Sub: Regarding submission of report joint committee in compliance of the order dated
05.09.2022 and 19.12.2022 in OA no. 433/2022, In the matter of Pateshwari

Prashad Singh Vs. State of U.P.

Sir,

Kindly refer the subject mentioned above. In compliance of the order dated
05.09.2022 and 19.12.2022 in OA no. 433/2022, In the matter of Pateshwari Prashad
Singh Vs. State of U.P., the report joint committee is enclosed herewith and marked as
Annexure No- 1 for your kind perusal and further necessary action.

For the requirement of its consent as per the environmental norms with regard to
conveyance system/pipeline network carrying sewage to the STP, it is submitted that in
section 25(1)(a) of The Water (Prevention and Control of Pollution) Act, 1974 stated that
A establish or take any steps to establish any industry, operation or process, or any
treatment and disposal system or any extension or addition thereto, which is likely to
discharge sewage or trade effluent into a stream or well or sewer or on land (such
discharge being hereafter in this section referred to as discharge of sewage); or........".

Copy of the concerned page of section 25(1)(a) of The Water (Prevention and
Control of Pollution) Act, 1974 is enclosed herewith and marked as Annexure No- 2.

Sincerely Yours,

Enclosures: As above '

e ol
R.K. Singh)

Chief Environment Officer
(Circle-6)

Copy to: Following for information and further necessary action.
Shri Pradeep Misra Advocate, Supreme Court, B-235,Sector-XIX, Noida, District-GB

Nagar, 201301. /

Chief Environment Officer
(Circle-6)

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone; 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.in - Web Site: www.uppcb.com
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Annexure-1

REPORT OF THE JOINT COMMITTEE

CONSTITUTED BY
HON'BLE NATIONAL GREEN TRIBUNAL
ORDER DATED 05.09.2022

IN THE MATTER OF

S5tate of Uttar Pradesh

[0.A. No. 433/2022]

JANUARY 2023
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Report of Joint Committee constituted as per NGT
Order dated 05.09.2022 in the matter of O.A. No.
433/2022

1.0 Background

1.1 Hon’ble NGT Matter of Original Application (0.A.)
No. 433/2022

Hon’ble NGT in its order dated 05.09.2022 in the matter of Pateshwari
Prasad Singh Versus State of Uttar Pradesh in O.A. No. 433/2022
referenced the previous order dated 31.05.2022 vide which it directed that
a Joint Committee of representatives of Regional Office of MoEF, Lucknow,
State PCB, Ministry of Jal Sakti, Government of India as well as State of
Uttar Pradesh and District Magistrate, Balrampur to meet within four weeks
and undertake site visits, look into the grievances of the applicant and take
requisite remedial action by following due process of law. The State PCB

will be the Nodal agency for coordination and compliance.

The factual and action taken report may include all relevant aspects
in particular present status of the river Suav, boundary of Flood Plain Zone
(FPZ), status of encroachments on the same and steps already taken or to

be taken for removal of the encroachments.

In compliance thereof Mr. R.K. Singh, Chief Environment Officer,
Uttar Pradesh, PCB has sent the report of the Joint Committee vide letter
dated 30.08.2022 emailed on 01.09.2022.

In the report of the Joint Committee, Suav has been mentioned to be
a drain whereas in 1905 Gazetteer of District Gonda the same is referred

to as river and, therefore, the fundamental question which arises in the

1|Page
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present case is as to whether Suav is a river or a drain and the questions
which arise further relate to the aspects of demarcation of Flood Plain Zone

(FZP) in case Suav is a river and the nature and extent of encroachments

on the same.

Hon’ble NGT found that the Joint Committee has addressed the
issues pertaining to STP and Community Centre only and the issues
pertaining to status of Suav as river or Nala, demarcation of Flood Plain
Zone and encroachments on the same issues have not been addressed
properly by the Joint Committee. In view of the above facts, we consider
it to appropriate to constitute another Committee comprising of
Chairman of Central Water Commission or his nominee not below the rank
of Chief Engineer, representatives of State Remote Sensing Organization,
State of Uttar Pradesh, Ministry of Jal Shakti, Uttar Pradesh and State PCB
and District Magistrate, Balrampur to undertake field visits and verify
factual position by assessing ground reality as well as relevant revenue and
administrative record and submit its report specifically addressing the
issues as to whether, Suav is a drain (Nala) or River, demarcation of flood
plain zone in case Suav is a river and extent/magnitude of encroachments

on left and right banks of Suav in urban municipal limits of city Balrampur..

Nominations from the all concerned institutes were completed and following
are the members of the Joint Committee constituted in compliance to the
Hon'ble NGT order dated 05.09.2022 in the matter of Pateshwari Prasad
Singh Versus State of Uttar Pradesh in O.A. No. 433/2022;

1. Shri Anupam Prasad, Chief Engineer, UGBO, CWC

2. Shri Rakesh Kumar, Chief Engineer, Saryu-1I, WRD, UP
3. Shri Arjun Singh, Scientist SD, RSAC, UP

4. Shri Rajendra Bahadur, SDM, Tehsil- Sadar, Balrampur

2|Pane
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2.0. General description of the District/Area

Balrampur district is surrounded by Bahraich, Siddharthnagar, Gonda
and, Basti districts of Uttar Pradesh. In its North lies the country of Nepal.
The district has an geographical area of 3.37 lakh hectares out of which

about 2.21 lakh hectare is under agriculture.

Rapti is the main river which flows through the district and is known
for causing havoc during the monsoon season. The area just below the
mountain slopes of Nepal is known as Terai and the river and rivulets
emerging from the mountain slopes discharge heavily along with silt in the
Terai area. During monsoon season with the waters gushing from the hills
of Nepal from the north combined with river waters of river Rapti often
floods the district. Due to flat terrain, problems associated with drainage of
the-: flood waters from the submerged areas of the district is a major

perennial problem.

Balrampur is a small city in expansion mode and with passage of time
this expansion is likely to accelerate. At present the construction activities
especially those related to construction of new residences/commercial

establishment etc. are being undertaken encompassing new areas.
3.0 Field Visit of the Joint Committee

The Joint Committee made visit on 22.11.2022 at the under
construction site of STP in Balrampur on the left bank of the so called Suav
river/ drain and made a reconnaissance survey along it. The Committee

also visited the origin/source of the river/drain.

Detailed discussion were held on various aspect of the Suav river/
drain, irrigation in the area, floods in the district of Balrampur etc. The
representative from State Remote sensing Centre, Govt. of UP presented
the historical as well as latest satellite images of the Suav river/ drain upto
Chande Tal.

3]
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Important points which emerged from the

discussion /Field visit

The Gazetteer of Gonda, published in 1906 describes the
topography, demography, Agriculture, Rivers in fair detail. The
document mentions that there are a number small channels/drains
joining River Rapti, which carry water only during wet season and
resemble like river. But the only tributary of significance to the
river Rapti is Burhi Rapti on its North(left) Bank and River
Suwawan (Suav) on its South (Right Bank). The Gazetteer says
that the river Suav becomes a river of considerable proportion
before its joining in river Rapti near Rasoolabad in Utaraula
pargana .Relevant extract of the Gazetteer is enclosed at
Annexure-I.

The Irrigation officials informed that the Suav river/drain in
guestion in their records is named as Gopiyapur drain and is about
38 km in length from its origin from a 3Jhil/Tal near Gopiyapur
village in Balrampur district upto Chande Tal (close to right bank
of River Rapti). From Chande Tal two channels emerge , one with
a length of few hundred meters takes a north course and drains
directly into river Rapti and another channel (known locally as
Suav) emerges from south of Chande Tal and takes south-east
direction and after traversing a distance of about 82 km merges
with river Rapti near Rasoolabad in Uttraula Tehsil close to border
of District Siddharthnagar and merges with Rapti . During
monsoon season when the Rapti is in spate and rainfall occurs in
the area causing the Chande Tal to swell, all of the water is carried
by this Channel (River/Drain Suav). The Suav below Chande Tal
passes through many Jhils/Tals and at many places the banks are
not well defined and during dry season it merges with the

adjoining agriculture fields.

<2
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[t was surprisingly gathered during the course of discussion that
at many places where the channel of the river is not defined, the
bed of the Suav is used for agriculture purpose and is also owned
by farmers, who have such land in their own name as per land
records. During monsoon season the water flows from these fields
giving Suav a natural course. It was also informed that during Rabi

season the Chande Tal also becomes agriculture field.

The whole river from its origin up its confluence with Rapti (about
120 Km with drainage of about 235 square kilmetres) drains a
large tract of land during monsoon and also acts as irrigation drain
for the water which flows out from the adjacent agricultural fields.
It was further informed that the Suav river/drain is maintained
by Irrigation Department from time to time (latest resectioning
was done in 2020-21). As per the information provided by
Irrigation officials, the design discharge estimated as 568 cusec
for Gopiyapur drain and at Tail end of Suav river/drain is 1059
cusec. More details of the river Suav and Gopiyapur Drain is

enclosed at Annexure-II(a) and II(b) respectively.

The officials presented an index map of drainage system in the
district of Balrampur and adjoining districts, which is enclosed at
Annexure-III. It can be seen from the map that the Basti Branch
of the irrigation canal irrigates the total area (Pink colour) lying
between river Rapti and River Kwano in the district of Balrampur
through a network of Distributaries and Minors. The Basti branch
canal is a ridge canal and the drainage of the major geographical
area lying between north of the Basti Branch Canal and river Rapti
is taken care by the Suav river, which includes the Balrampur town
also.

The officer from State Remote Sensing Centre, UP presented the

satellite imagery of the Gopiyapur drain part of Suav river for the
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year 1985, 1995,2004, 2015, 2020 and 2022 {Annexure-IV}). In
all the imageries the banks of the Suav is clearly defined with an
extremely meandering nature (specific to rivers flowing in very flat
area). In October 2022 imagery, when there were heavy discharge
in the rivers, the Chande Tal swelled and the north channel

draining into river Rapti became undefined.

The map showing river Suav from Chande Tal to its confluence
with river Rapti near Rasoolabad close to Siddharthnagar district

border is placed at Annexure-V.

The Commiittee visited the location where STP is being
constructed along the left bank of the Suav river{Figure 1). It
was observed that the retaining wall is being constructed on the
left high bank of the river/drain. The left bank is higher in elevation
than the right bank. A heap of litter was found dumped on opposite
side (Right Bank) of under construction STP. At the time of visit
a flow of the order of 2-3 cumec was observed in the river/drain

near under construction &8TP.

6lPanc
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The Committee also visited the location where the river/drain Suav
originates. It's a low lying area(Tal/jhil) on NH 730 at Lat -
24.48071° and long.-82.10637° in the district of Balrampur
(Figure 2).
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Figure 2, Origin of Suav river/drain on NH 730

X There is no regular Stage-discharge or water quality monitoring
stations on the Suav nor any long term historical data is available.

5.0 Recommendations of the Committee

i. The Suav has its origin from a Tal/Jhil in the district of Balrampur.
Eventually rainfall runoff/Agriculture runoff water from the adjacent
fields join it to make it a free flowing natural stream. The Suav
carries fresh water and has natural bed with very shallow depth in
many places. The Suav especially below Chande Tal is inter
connected by many low lying area (Jhil/Tals) and has shallow and
undefined banks in many stretches. Agriculture especially during

8|V
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Rabi season is being carried out on the bed of Suav river below
Chande Tal and within Chande Tal. The Suav has well defined banks
during the last 45-50 km of its stretch. Suav was having decent
flow (continuous) in the visited stretch near STP and was informed
that the flow diminishes during the peak summer months and it
becomes dry, however stagnant water can be seen in different
patches all along the channel even during summer season. The
Balrampur town sewage and discharge from the Sugar mills also
outfalls in the Suav. At present there is no sewage network in the
Balrampur town and the STP under construction will take care of

part of the sewage generated from the town.

The Suav, as per Irrigation Department records has been mentioned
as a drain (Gopiyapur) till its outfall in Chande Tal. The concept of
irrigation drain came after advent of irrigation system in the area.
The Gazetteer of Gonda mentions the Suav as a river of significance

before its confluence with Rapti.

The basic natural purpose of a river or Nalas or rivulets is to drain
out the water falling in its catchment area to a river/Nala/Rivulet of
higher order or Sea/Large Lake. Nevertheless, Suav has a natural
origin, availability of freshwater due to rains over its catchment and
natural curvature of its entire course. However the depth of Suav is
very shallow especially in first 60-70 kilometers of its reach and
undefined banks at many stretches, which is due to extremely flat
topography. Further it directly joins river Rapti, having a length of
about 120 km.

It can be concluded the Suav may be considered as river but
at the same time its importance as an important Irrigation
drain cannot be overlooked keeping in view the large tract of
Irrigated area it drains out and its proper section and slope

has to be maintained. As on date the most important purpose
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of the Suav is to drain out waters from its catchment
(including Balrampur City) as quickly as possible to prevent
waterlogging in the city and agriculture fields.

Entire Balrampur district has a flat topography, with a very gentle
slope. During the monsoon season the area is susceptible to floods
from heavy rains and rising water levels of River Rapti. Even after
the rainfall ceases and River water level of Rapti starts receding, a
large tract of areas remain water logged due to extremely flat terrain
and slow drainage of flood waters in to river Rapti through its
tributaries. The Balrampur town is expanding with new residential
colonies cropping up along the periphery of the city.
Commercial/industrial activities may also rise in near future leading
to further influx of population in the city. The Suav river which drains
the areas around the Balrampur city is likely to come under stress
through encroachment/discharge of solid waste and untreated
sewage, which may lead to hindrance in free flow causing drainage
congestion thereby increasing the severity of the floods. The
construction activities should be properly planned so as not
to interfere with the natural drainage. There should plan for
proper storm water drainage network discharging into Suav
and sewage network for transporting the domestic sewage
to STP in new upcoming as well as old areas of the city. Solid
waste management should also be taken up simultaneously.

In a very flat terrain rivers tend to meander and over time the
meander part gets cutoff and form a water body of shallow depth
close to the river and acts as Jhils/Tals and are generally marshy in
nature. Many such small water bodies (jhils/tals) can be seen just
besides/along the course of the river. These water bodies can be
very easy prey to the enéroachment. With the construction activities

pacing up these water bodies /low lying areas may come under

10|
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encroachment(Fig 3). There is urgent need to regulate the

construction activity and encroachment in a sustainable way.

Figure 3- River Suav(Red line) and water body (v</io itline)

e — e A A % o - e P A AL 5 =

| Figure 3

Mao showing rver suav and Bairampur Town and Water bodies
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Figure 4- Solid waste
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In the previous paras, it has been described about the flood issues
in Balrampur city, which is primarily due to spilling of River Rapti
and its backwater effect leading to congestion. The Suav river as
such is not responsible for the floods. However, its importance
lies in draining out the flood waters from the low lying areas. It is
brought out that the Suav river is ungauged i.e there is no long
term high frequency observed data of the river pertaining to
discharge, water level and back waters data of river Rapti. Hence
most of the data has to be generated using various
empirical/Statistical methodologies based on which the flood plane
zoning studies (to be more precise no construction zone) has
to be carried out. A scientific study needs to be undertaken using
the expertise of well established institutions like one of the IIT.
Based on the results of these studies it then may be possible to
assess the extent of encroachment made within the municipal
limits of Balrampur city and demarcate no construction zone. The
Committee accordingly recommends to nhominate expert(s)
in the Committee to carry out such study to demarcate no
construction along the river Suav within the Municipal

Limits of Balrampur town and beyond.

The Irrigation Department is also carrying out re-sectioning,
dreding in river Suav to allow it to allow quick drainage of water
from its catchment area including Balrampur city during monsoon
period/floods. It is recommended that regular annual
maintainence of the river Suav should be carried out

regularly so as to maintain the river regime.

76
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vi. Itis also recommended to carryout 10-daily Water Quality
monitoring of the Suav river by SPCB, UP at various
locations especially where sewage/industrial water is

being discharged in the river.

Sl. | Name of the Officials Designation J Signature
_No. | e
1. Shri. Anupam Prasad Chief Engineer, CWC, AN
! ( W Lah \.H_Q_
Lucknow {j’) fi|°'| ST
[ ¢
2. Shri. Rakesh Kumar | Chief Engineer, Irrigation & - 7()
_ WR Deptt, Govt. of UP, ‘ \7%»
Gonda

3. | Shri Ashutosh Chauhan Regional 6fficé_r, UPPCB,

Basti

4. | Shri. Rajendra Bahadur SDM, Tehsil Sadar
Balrampur t

7,,; -rm\\\
5. Shri. Arjun Singh ~ Scientist SD, Remote Sensing | -y

Application Centre, Govt. of iy W
" UP, Lucknow ' '}-,\‘\.\--';-,;\\.‘-

|
i
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Annexure-I

To tho south of the Rapti is tho Suwawan, flowing along the
extreme southern cdgo of the ¢arai. It rises noar the western
border and pusses close to the town of Balrampur, thence flowing
through the north of the Utraula pargana and eventually joining
the Rapti at Rusulabad on the Duasti border. The Suwawan is a
sluggish stroum with an exceedingly tortuous courso. In pluces
its bed 18 ill-defined, and for a short distanco to the esst of Bal-
rampur its course resembles rathor a succession of jhils than a
river. Furthor cast the chonnel is deeper and more clearly
marked, and before it joins the Raupti it has become a river of
considorablo proportions.

Tho other rivors and streams of the district belong to the
Ghagra system and flow through the wparher and ferhar, The
northernmost is the Kuwana, which rises in Bahraich and after a
course of somo ton miles enters this district at the extreme
north-wostern corner of pargana Gonda. It thence flows along
the northern borders of the pargans as far as the boundary

Qeneral Features, 7

of the Utraula tahsil, and then separates Sadullahnagar from
pargana Utraula, afterwards forming tho dividing line botween
Burhapara und tho Basti district. The river is fed by a few

\y V
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Annexure-II(a)

Gopiyapur Drain Details

S.No Description Qty | Unit
1 |Length of Gopiyapur drain 38.800|KM
2 | Design Discharge 568 | Cusec
3 |Bed Width At STP 20|M
4 |Catchment Area 85.29|KM2
5 |Chainage of STP 18.200 KM
6 |HFL (2022-23) 107.52|M
7 Bed Width
KM 0.00 To KM 30.00 20|M
~ KM 30.00 To KM 33.00 - 12(M
KM 33.00 To KM 34.00 9[M
KM 34.00 To KM 36.00 8IM
KM36.00ToKM38.80 | 45M
8 Maximum Water level
2018-19 106.36 (M
2019-20 106.44|M
2020-21 106.26 (M
2021-22 106.55(M
. 2023-23 107.52|M

15| Py
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(Annexure- 2h)

T-DIAGRAM OF SUWAWAN/GOPIYAPUR TRUNK DRAIN
" Coplyapur Tal
‘ KM  38.B00

-

Details at She 5
Chainage = 18.2 km
Design Discharge = 450 Cusec

Design Bad width = 20m
Width atSite = 22.30m Gopiyapur Drain
Total length= 38.80 Km.
Head Desgn Discharge = 3638 Cusec

Deskgn Bed width = 0m b"\ KM 0.000

\Charade Tal (Bhikhampur Village)

A KM 82.000

Suwawan Drain
Total length= 82,00 Km,

Head Discharge = 1059 Cusec | RASOOLABAD UTRAULA
KM 0000
<<< RAPTIRIVER <<<
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58 . The Water (Prevention and Control of Pollution) Act, 1974

(3) The State Government may, after consultation with, or on the
recommendation of, the State Board, exempt, by notification in the Official
Gazette, any person from the operation of sub-section (1) subject to such
conditions, if any, as may be specified in the notification and any condition so
specified may by a like notification be altered, varied or amended.

25. Restrictions on new outlets and new discharges.—1[(1) Subject to the
provisions of this section, no person shall, without the previous consent of the
State Board,—

(a) establish or take any steps to establish any industry, operation or

process, or any treatment and disposal system or any extension or

+* . addition thereto, which is likely to discharge sewage or trade

effluent into aistream or well or sewer or on land (such discharge

being hereafter in this section referred to as discharge of sewage);

or b

(b) bring into use any new or altered outlet for the discharge of ‘

- sewage; or

(c) begin to make any new discharge of sewage:

Provided that a person in the process of taking any steps to establish any
industry, operation or process immediately before the commencement of the
Water (Pré¥ention and Control of Pollution) Amendment Act, 1988, for which no
consent was necessary prior to such commencement, may continue to do so for a
period. of .three .months from such commencement or if he has made an
application for such consent, within the said period of three months, till the
dispoisal of stich application. .

_ (2)-An.application for consent of the State Board under sub-section (1) shall
be made'insitch- form, contain such particulars and shall be accompanied by
such fees as may be prescribed.]

* (3) The State Board may make such inquiry as it may deem fit in respect of
the application for consent referred to in sub-section (1) and in making any such
inquiry shall follow such procedure as may be prescribed.

" 1[(4) The State Board may—
(a) grant its consent referred to in sub-section (1), subject to such
conditions as it may impose, being—

(i) in cases referred to in clauses (a) and (b) of sub-section (1) of
Section 25, conditions as to the point of discharge of sewage
or as to the use of that outlet or any other outlet for
discharge of sewage; '

(ii) in the case of a new discharge, conditions as to the nature
and composition, temperature, volume or rate of discharge
of the effluent from the land or premises from which the
discharge or new discharge is to be made; and

(iii) that the consent will be valid only for such period as may be
specified in the order,

1. Substituted by Act No. 53 of 1988,

Annetiihse Mo - 1.
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AN S T aRIE & T T 9 e g B sty § ey wriEmor F 85 8 fEe ¥ o,
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MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT, AND GANGA REJUVENATION
NOTIFICATION
New Delhi, the 7th October, 2016

5.0. 3187(E).—Whereas it is necessary to constitute authoritics at Central, State and District levels to take
measures for prevention, controf and abatement of environmental pollution in River Ganga and to ensure continuous
adequate flow of water so as to rejuvenate the River Ganga to its natural and pristine condition and for matters connected
thercwith or incidental thereto; :

And whereas the River Ganga is of unique importance ascribed to reasons that are geographical, historical, socio-culturai
and economic giving it the status of a National River;

And whereas the River Oanga has been facing serions threat due to discharge of increasing quantities of sewage, trade
effluents and other pollutants on account of rapid urbanisation and industrialisation;

And whereas, the demand for water of River Ganga is growing for irrigation, drinking water supplies, industrial use and
hydro-power due to increase in population, urbanisation, industrialisation, infrastructural development and taking into

account the need to meet competing demands;
And whereas there is an urgent need-

(a) to ensure effective abatement of pollution and rejuvenation of the River Ganga by adopting a river basin
approach to promote inter-State and inter-sectoral co-ordination for comprehensive planning and management;

(b) to maintain ecological flows in the River Ganga with the aim of ensuring continuous flows throughout ifs length
50 as Lo restore its ecological integrity that enables it to self rejuvenate;

{¢) for imposing restrictions in areas abutting the River Ganga in which industries, operations or processes, or class
of industries, operations or processes shall not be carried out or shall be carried out subject to certain safeguards;

(d} to make provision for inspection of any premises, plants, equipment, machineries, manufacturing or other
processes, materials or substances and giving direction to the authorities, officers and persons as may be
necessary to take steps, for prevention, control and abatement of environmental pollution in the River Ganga;

(e) for carrying out and sponsoring investigations and research relating to problems of environmental pollution in
the River Ganga and examination of such manufacturing processes, material and substance as are likely to cause
environmental pollution;

(f) for collection and dissemination of information in respect of matters relating to environmental pollution in the River
Ganga and preparation of manual, codes or guide relating to the prevention, control and abatement of environmental
pollution; '

And whereas the State Governments concerned, being equally responsible for Ganga rejuvenation, are required to co-
ordinate and implement the river consetvation activities at the State level, and to take steps for comprehensive
management of the River Ganga in their States;
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And whereas it is required to have planning, financing, monitoring and coordinating authorities for strengthening the
collective efforts of the Ceniral Government and the State Governments and authorities under this Order for effective
abatement of pollulion and rejuvenation, protection and management of the River Ganga;

Now, therefore, in exercise of the powers conferred by sub-section (1), read with clauses (i), (i}, (v). (vi), (vii), (viii),
{ix), (x), (xii) and (xiii) of sub-section (2} and (3) of section 3 and sections 4,5,9,10,11, 19, 20 and 23 of the Environment
(Protection} Act, 1986 (29 of 1986) (hereinafter referred to as the Act) and in supersession of the notifications of the
Government of India in the erstwhile Ministry of Environment and Forests numbers S.0.1111(E), dated the 30t
September, 2009, S.0. 2493 (E), dated the 30™ September, 2009, $.0. 2494 (E), dated the 30" September 2009, 5.0.
2495 (E), dated the 30™ September 2009, S5.0. 287 (E) dated the gt February, 2010 and in the Ministry of Water
Resources, River Development and Ganga Rejuvenation No. $.0. 2539 (E), dated the 29" September 2014, except as
respects things done or omitted to be done before such supersession, the Central Government hereby------

{i)constitutes the authorities by the names mentioned in this Order for the purpose of exercising and performing such of
the powers and functions (including the power to issue directions under section 5 of the Act and for taking measures with

respect to the matters as mentioned in this Order;

(ii))directs, subject to the supervision and conirol of the Central Government and the provisions of this Order, such
authority or authorities as specified in this Order that shall exercise the powers or perform the functions or take the
measures so mentioned in this Order as if such authorities had been empowered by the Act to exercise those powers,
perform those functions, or take such measures;

(iii)directs that all its powers and functions (except the power to constitute any authority under sub-section (3) of section
3 and to make rules under the sections 6 and 25 of the Act) under any provision of the Act shall, in relation to River

Ganga and matters connected therewith, be exercisable and discharged also by the authorities constituted by this Order
and by the officers specified in this Order, subject to such conditions and limitations and to the extent as specified in this

Order.

1.8hort title and commencement. — (1) This Order may be called the River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016,

(2) It shall come into force on the date of its publication in the Official Gazette.

2. Applicability.- This Order shall apply to the States comprising River Ganga Basin, namely, Himanchal Pradesh,
Uttarakhand, Uttar Pradesh, Madhya Pradesh, Chhattisgarh, Bihar, Jharkhand, Harvana, Rajasthan, West Bengal and the
National Capital Territory of Delhi and such other States, having major tributaries of the River Ganga as the National
Council for Rejuvenation, Protection and Management of River Ganga may decide for the purpose of effective abatement
of poliution and rejuvenation, protection and management of the River Ganga.

3.Definitions.- {1} In this Order, unless the context otherwise requires, -
(a) “Act” means the Environment (Protection) Act, 1986 (29 of 1986);

(b)'Basin” means the entire catchment of a water body or water course including the soil, water, vegetation and other
natural resources in the area and includes land, water, vegetation and other natural resources on a catchment basis;

(cy’Buffer Area” means an area which extends beyond the flood plain of a stream;

(dy’catchment” or “’catchment area “includes the entire land area whose runoff from rain, snow or ice drains into a
water body or a water course, before the water course joins River Ganga or its tributaries or discharges water into River
(Ganga or its tributaries;

{e)’commercial fishing” means large scale fishing for commercial purposes by nets, poisoning, or other modern fishing
gear or methods in River Ganga or its tributaries;

(f) Competent authority means “Central Government”

(g)’deforestation” means removal or reduction of forest cover, especially when caused by anthropogenic activities or
removal of trees and other vegetation of a forest excluding a planned clearance for scientific management of forest in
particular in the catchment area of River Ganga;

(h)”degraded forest” means a forest having loss or reduction of native forest cover or vegetation density in the catchment
area abutting River Ganga or its tributaries;

(iy’direction” shall mean direction issued under section 5 of the Act and the expression “direct” shall be construed
accordingly,

(j) “District Ganga Committee” means the District Ganga Protection Committee mentioned in paragraph 53;

(k)’engineered diversion” means a structure or device constructed or installed to transfer the water of River Ganga or its
tributaries into canals or other engineering structures;
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(1)’flood plain” means such area of River Ganga or its tributaries which comes under water on either side of it due to
floods corresponding to its greatest flow or with a flood of frequency once in hundred years;

" {m)”Ghat” means sloping part at Bank of River Ganga or its tributaries with artificially constructed steps or sloping piece
of land used for providing easy human access to water of River Ganga or its tributaries and includes usage of such parts
for religious or other related purposes;

{n)”local authority” includes Panchayati raj institutions, municipalities, a district board, cantonment board, town planning
authority or Zila Parishad or any other body or authority, by whatever name called, for the time being invested by law,
for rendering essential services or with the control and management of civic services, within a specified local area;

{0)"National Mission for Clean Ganga” means the authority mentioned in paragraph 31.
{(p) “notification” means a notification published in the Official Gazette and the expression ‘notifying’ shall be construed
accordingly;
(q)’offensive matter” consists of solid waste which includes animal carcasses, kitchen or stable refuse, dung, dirt, putrid
or puirefying substances and filth of any kind which is not included in the sewage;
(r)"person” include --—

(i)an individual or group or association of individuals whether incorporated or not;

(il)a company established under the Companies Act, 2013 (18 of 2013);

(iii)any corporation established by or under any Central or State Act;

(iv)a local authority;

(v) every juridical person not falling within any of the preceding sub-clauses;

(s)"River Bed” means the dried portion of the area of River Ganga or its tributaries and includes the place where the
River Ganga or its tributaries run its course when it fills with water and includes the Iand by the side of River Ganga or
its tributaries which retains the water in its natural channel, when there is the greatest flow of water;

{t) "River Bed Farming” includes seasonal agriculture or farming on the River Bed of River Ganga or its tributaries
during low flows of water;

(u)”River Ganga” means the entire length of six head-streams in the State of Uttarakhand namely, Rivers Alakananda,
Dhauli Ganga, Nandakini, Pinder, Mandakini and Bhagirathi starting from their originating glaciers up to their respective
confluences at Vishnu Prayag, Nand Prayag, Karn Prayag, Rudra Prayag, and Dev Prayag as also the main stem of the
river thereafter up to Ganga Sagar including Prayag Raj and includes all its tributaries;

(v} “rubbish” means ashes, broken brick, mortar, broken glass, dust or refuse of any kind and includes filth,

(w) "sand mining” means large scale removal of river sand from the dried channel belt, flood plain or a part of River
Ganga or its {ributaries; _

(x) "sewage effluent”” means effluent from any sewerage system or sewage disposal works and includes sewage from
open drains;

(y) "sewerage scheme” meang any scheme which a local authority may introduce for removal of sewage by flushing with
water through underground closed sewers;

(z) “Schedule” means Schedule appended to this Order;

(za) “specified District” means an area of every District abutting the River Ganga, being within a radius of fifteen
kilometers of the Ganga River Bank or its tributaries in the States of Himachal Pradesh, Uttarakhand, Uttar Pradesh,
Madhya Pradesh, Chhattisgarh, Bihar, JTharkhand, Haryana, Rajasthan, West Bengal and the National Capital Territory of
Delhi and such other States, having major tributaries of the River Ganga as referred (o in this Order;

(zb) “State Ganga Committee”” means the State Ganga Rejuvenation, Protection and Management Committee constituted
under this Order for each of the States mentioned in paragraph 2.
(zc) State Ganga River Conservation Authority means an authority earlier constituted in each State under the Act as
follows, namely:-
(i)  the Bihar State Ganga River Conservation Authority constituted by the notification of the Government of India
in the Ministry of Environment and Forests number S.0287 (E), dated 8" February 2010;

(ii)  the Jharkhand State Ganga River Conservation Authority constituted by the notification of the Government of
India in the Ministry of Environment and Forests number $.02495(E), dated 30" September 2009;
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(iii) the Uttarakhand State Ganga River Conservation Authority constituted by the notification of the Government of
India in the Ministry of Environment and Forests number S.0 1111 (E), dated 30" September 2009;

(iv) the Uttar Pradesh State Ganga River Conservation Authority constituted by the notification of the Government
of India in the Ministry of Environment and Forests number §.02493 (E), dated 30 September 2009; and

(v)  the West Bengal State Ganga River Conservation Authority constituted by the notification of the Government of
India in the Ministry of Environment and Forests number S.02494 (E), dated 30" September 2009,

(zd) “stream” includes river, water course (whether flowing or for the time being dry), inland water (whether natural or
artificial ) and sub-terrain waters;

(ze) “tributaries of River Ganga” means those rivers or streams which flow into River Ganga and includes Yamuna
River, Son River, Mahananda River, Kosi River, Gandak River, Ghaghara River and Mahakali River and their tributaries
or such other rivers which National Council for Rejuvenation Protection and Management of River Ganga may, by
notification, specify for the purposes of this Order.

2. The words and expressions used herein and not defined but defined in the Environment (Protection) Act, 1986 (29 of
1986) shall have the meanings respectively assigned to them in the Act.

4. Principles to be followed for rejuvenation, protection and management of River Ganga. — (1) The following
principles shall be followed in taking measures for the rejuvenation, protection and management of River Ganga,

namely:-
(i)  the River Ganga shall be managed as a single system;

(ii)  the restoration and maintenance of the chemical, physical, and biological quality of the waters of River Ganga
shall be achieved in a time bound manner;

(iii) the River Ganga shall be managed in an ecologically sustainable manner;
(iv) the continuity of flow in the River Ganga shall be maintained without altering the natural seasonal variations;

(v)  the longitudinal, lateral and vertical dimensions (connectivities) of River Ganga shall be incorporated into
river management processes and practices;

(vi) the integral relationship between the surface flow and sub-surface water (ground water) shall be restored and
maintained;

(vii) the lost natural vegetation in catchment area shall be regenerated and maintained;
(viii) the aquatic and riparian biodiversity in River Ganga Basin shall be regenerated and conserved;

(ix) the bank of River Ganga and its flood plain shall be construction free Zone to reduce pollution sources,
pressures and to maintain its natural ground water recharge functions;

(x) the public participation in rejuvenation, protection and managementrevision and enforcement of any
regulation, standard, effluent limitation plan, or programme for rejuvenation, protection and management
shallbe encouraged and made an integral part of processes and practices of

River Ganga rejuvenation, protection and management.
(2)National Mission for Clean Ganga may, having regard to the needs of the people of the country, advances in
technology and socio economic conditions of the people and to preserve the rich heritage of national composite culture,
specify additional principles in addition to the principles specified under sub-paragraph (1).
5.Ecological flow of water in River Ganga to be maintained. — (1) Every State Government, shall endeavor to ensure
that uninterrupted flows of water are maintained at all times in River Ganga as required under clause (iv) of paragraph
).
(2) Every State Government shall also endeavor to maintain adequate flow of water in River Ganga in different seasons
to enable River Ganga to sustain its ecological integrity and to achieve the goal, all concerned authorities shall take
suitable actions in a time bound manner.

(3) For the purposes of this paragraph, the average flow of water shall be determined by such Hydrology Observation
Stations at such points of the River Ganga, as may be specified by the National Mission for Clean Ganga:

Provided that the average flow of water in River Ganga may, having regard to ecology, be determined by the National
Mission for Clean Ganga for different points of River Ganga.
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6. Prevention, contrel and abatement of environmental pollution in River Ganga and its tributaries.- (1) No person
shall discharge, directly or indirectly, any untreated or treated sewage or sewage sludge into the River Ganga or its

tributaries or its banks:

Provided that where a local authority does not have, on the date of commencerment of this Order, sewerage scheme or
infrastructure for collection, storage, transportation and disposal of sewage or sewage sludge or such infrastructure is not
functional on the said date in an area abutting the River (zanga or its tributaries, every such local authority shall, within a
period, specified by National Mission for Clean Ganga from the date of commencement of this Order, develop such
infrastructure or make such infrastructure functional, as the case may be, for collection, storage, transportation and
disposal of sewage in the territorial area of the local authority.

{2) No person shall discharge, directly or indirectly, any untreated or treated trade effluent and industrial waste, bio-
medical waste, or other hazardous substance into the River Ganga or its tributaries or on their banks:

Provided further that where an industry or industrial area management does not have, on the date of commencement of
this Order, industrial effluent treatment scheme or infrastructure for collection, storage, transportation and disposal of
trade effluents industrial waste, bio-medical waste, or other hazardous substance, etc., or such infrastructure is not
functional on the said date in an area abutting the River Ganga or its tributaries, every such industry or industrial atea
management shall, within a period so specified by the National Mission for Clean Ganga from the date of
commencement of this Order, develop such infrastructure or make such infrastructure functional, as the case may be, for
collection, storage, transportation and disposal of trade effluent and industrial waste, bio-medical waste, or other
hazardous substance in the jurisdiction of the industry or industrial area management.

{3) No person shall construct any structure, whether permanent or temporary for residential or commercial or industrial
or any other purposes in the River Ganga, Bank of River Ganga or its tributaries or active flood plain area of River
Ganga or its tributaries:

Provided that in exceptional circumstances like natural calamities or religious events at traditional locations, temporary
structures can be raised after prior permission of the National Mission for Clean Ganga acting through the State Ganga
Committee and the District Ganga Committee:

Provided further that in case any such construction has been completed, before the commencement of this Order, in the
River Bank of River Ganga or its tributaries or active flood plain area of River Ganga or its tributaries, the National
Mission for Clean Ganga shall review such consiructions so as to examine as to whether such constructions are causing
interruption in the continuous flow of water or pollution in River Ganga or its tributaries, and if that be so, it shall cause
for removing them.

{(4) No person shall do any act or carry on any project or process or activity which, notwithstanding whether such act has
been mentioned in this Order or not, has the effect of causing pollution in the River Ganga.

(5) It shall be the duty of the National Mission for Clean Ganga, every Specified State Ganga Committee or specified
District Ganga Protection Committee, local authority and all other authorities and persons to disseminate widely and
bring to public notice, using various means, information captured in reports and the aforesaid measures in the local
language in every village, town, city and other areas abutting River Ganga and its tributaries.

7. Emergency measures in case of pollution of River Ganga or its tributaries -— If any poisonous, noxious or
polluting matter is present or has entered into the River Ganga due to any accident or other unforeseen act or event, and it
i necessary or expedient to take immediate action, the National Mission for Clean Ganga shall take immediate action for
carrying out such operations or direct for carrying out such operations by the specified State Ganga Commitiee or
specified District Ganga Committee or local authority or any other authority or Board or Corporation, as it may consider
necessary for all or any of the following purposes, namely; -

{a)the manner of removing the matter from River Ganga and disposing it off in such a manner as it may specify, as also,
for carrying out such operations as is considered appropriate for mitigation or removal of any pellution caused by such
matter;

(b} issuing directions restraining or prohibiting any person concerned from discharging any poisonous, noxious or
polluting matter in the River Ganga;

(c) undertaking any additional work or functions as may be necessary to address such emergency.

8. Power to issue directions. - The National Mission for Clean Ganga shall, in the exercise of its powers and
performance or its functions under this Order, issue such directions in writing as it may consider necessary for abatement
of pollution and rejuvenation, protection and management of the River Ganga to the concerned authority or local
authority or other authorities or Board or Corporation or person and they shall be bound to comply with such directions.

9, Ganga safety audit.- Every District Ganga Committee shall cause the Ganga safety audit to be carried out by such
Ganga Safety Auditors within such time frame and in accordance with such protocols as may be specified by the
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National Mission for Clean Ganga for the area of the River Ganga abutting such district and forward the copy of the
report of such safety audit along with remedial action taken thereon to the concerned State Ganga Committee and the
National Mission for Clean Ganga, which shall take appropriate action thereon, if required,

10. Pollution in River Ganga and its tributaries to be monitored.- (1} The pollution in River Ganga and its tributaries
shall be monitored by the National Mission for Clean Ganga on its own or by directions through various State and
Central Government agencies by use of satellite imagery and other remote sensing technologies as well as physical
stations, online monitoring and independent agencies at a periodicity to be specified by it.

{2) Notwithstanding the provisions of sub-paragraph (1}, the Central Government may assign the function of monitoring
of pollution in River Ganga and its tributaries to any other agency or body or direct, having regard to advances in
technology, to monitor the aforesaid pollution in River Ganga and its tributaries by adopting any other technique or
method, as may be specified in the direction.

11. Constitution of National Council for Rejuvenation, Protection and Management of River Ganga, - With effect
from the date of commencement of this Order, there shall be constituted an authority by the name to be called the
National Council for Rejuvenation, Protection and Management of River Ganga, (hereinafter in this Order called as the
National Ganga Council) for the purposes of the Act and to exercise powers and discharge functions as specified in this
Order and the Act.

12.Composition of National Ganga Council.-The National Ganga Council shall consist of the following members,
namely:-
{a)Priroe Minister -Chairperson ,ex-afficio
(b} Union Minister for Water Resources,
River Development and Ganga Rejuvenation - Vice-Chairperson, ex-officio
{c)Union Minister for Environment, Forests
and Climate Change . © - Member, ex-officio;
(d)Union Minister for Finance - Member, ex-officio;
(e)Union Minister for Urban Development - Member, ex-afficio;
{f) Union Minister for Power - Member, ex-officio;
{g)Union Minister for Science and Technology - Member, ex-afficio;
(h)Union Minister for Rural Development - Memben ex-officio;
{(1)Union Minister for Drinking Water and Sanitation - Member, ex-officio;
(j) Union Minister for Shipping - Member, ex-officio;
(k) Union Minister of State for Tourtsm - Member, ex-officio;
(1} Vice Chairman, NITI Aayog - Member, ex-officio;
{m)Chief Minister, Bihar - Member, ex-officio;
{n) Chief Minister, Jharkhand - Member, ex-officio;
(o) Chief Minister, Uttarakhand - Member, ex-officio;
{p) Chief Minister, Uttar Pradesh - Member, ex-afficio;
(q) Chief Minister, West Bengal - Member, ex-officio;
(r) Secretary, Ministry of Water Resources,

River Development and Ganga Rejuvenation - Member, ex-officio;
{s)Director General, National Mission for

Clean Ganga — Member Secretary, ex-officio.

(2) The National Ganga Council may co-opt one or more Chief Ministers from the States not represented in the National
Ganga Council havirg major tributaries of River Ganga, which are likely to affect the water quality in the River Ganga,
as Member.

(3) The National Ganga Council may also co-opt one or more Union Ministers, if it considers necessary, as Member,

{4} The National Ganga Council may consult experts and expert organisations or institutions in the field of river
rejuvenation, river ecology and river management, hydrology, environmental engineering, social mobilisation and other

relevant fields.
(3) The Headquarter of the National Ganga Council shall be at New Delhi or at such other place as it may decide,
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(6) The Nationat Ganga Council shall have its Secretariat in the National Mission for Clean Ganga.

{7) The Central Government in the Ministry of Water Resources, River Develdpment and Ganga Rejuvenation shall
serve as the nodal Ministry.

13. Dissolution of National Ganga River Basin Authority --- (1) On and from the date of constitution of the National
Ganga Couoncil in paragraph 11, the National Ganga River Basin Authority constituted by Notification of the Ministry of
Water Resources, River Development and Ganga Rejuvenation, number $.0 2539 (F), dated the 29" September 2014

shall stand dissolved.

(2) All things done or omitted to be done or actions talken or any money spent or authorised to be spent by the National
Ganga River Basin Authority before such dissolution shall be deemed to have been done or taken under the

corresponding provisions of this Order.

14.Syperintendence, direction and centrol of management of River Ganga to vest in National Ganga Council.-
The National Ganga Council shall, notwithstanding anything contained in this Order, be overall responsible for the
superintendence, direction, development and control of River Ganga and the entire River Basin (including financial and
administrative matters) for the protection, prevention, control and abatement of environmental pollution in River Ganga
and its rejuvenation to its natural and pristine condition and to ensure continuous adequate flow of water in the River
Ganga and for matters connected therewith.

15. Jurisdiction of National Ganga Council.- The jurisdiction of the National Ganga Council shall extend to the areas
mentioned in paragraph 2.

16. Meetings of National Ganga Council.- (1) National Ganga Council may regulate its own procedure for transacting
its business including its meetings.

(2) The Chairperson of the National Ganga Council shall preside over its meetings and in his absence, its Vice-
Chairperson shall, preside over the meetings of the National Ganga Council and conduct its business.

(3) The Vice-Chairperson shall have the power to take decisions necessary for the National Ganga Council to achieve its
objectives, in between the conduct of the two meetings of the Council subject to ratification in the next meeting.

{(4) The National Ganga Council shall meet at least once every year or more as it may deem necessary.

17. Constitution of Empowered Task Force on River Ganga as authority.- (1} With effect from the date of
commencement of this Order, there shall be constituted an authority by the name to be called the Empowered Task Force
on River Ganga for the purposes of the Act and to exercise powers and discharge functions as specified in this Order

and the Act.

(2) The Empowered Task Force on River Ganga shall consist of the following members, namely:-

(ayUnion Minister for Water Resources,

River Development and Ganga Rejuvenation - Chairperson, ex-officio;

(b) Union Minister of State for Water Resources,

River Development and Ganga Rejuvenation - Vice-Chairpersen, ex-officio,
(c)Secretary in the Ministry of Water Resources,

River Development and Ganga Rejuvenation - Member, ex-officio

(d) Secretary in the Ministry of Finance

{Department of Expenditure) - Member, ex-officto;
{(e) Chief Executive Officer, Nit Avog - Member, ex-officio;
{f) Chief Secretary, State of Uttrakhand - Member, ex-officio;
{g) Chief Secretary, State of Uttar Pradesh - Member, ex-officio;
(h)Chief Secretary, State of Bihar - Member, ex-officio;
(i) Chief Secretary, State of Jhatlkhand - Member, ex-officio;
{j) Chief Secretary, State of West Bengal - Member, ex-officio;
(k) Director General , National Mission for Clean Ganga - Member-Secretary

(3) The Empowered Task Force on River Ganga may also co-opt one or more Secretary in the Union Ministries or the
Chief Secretary of any other State concerned, if it considers necessary, as member

(4) The Empowered Task Force on River Ganga shall meet at least once every three months or more as it may deem
necessary,




/;)3/ THE GAZETTE OF INDIA:EXTRAORDINARY [PART I1—SEC. 3(ii)]

(5) The administrative and technical support to the Empowered Task Force on River Ganga shall be provided by the
Central Government in the Ministry of Water Resources, River Development and Ganga Rejuvenation which shall be the
nodal Ministry for the purposes of such administrative and technical support.

18. Functions and powers of Empowered Task Force on River Ganga. -

(1) The Empowered Task Force on River Ganga shall co-ordinate and advise on matters relating to rejuvenation,
protection and management of River Ganga and its tributaries.

(2} In particular and without prejudice to the generality of the provisions of sub-paragraph (1), the functions and powers

of the Empowered Task Force on River Ganga may include measures with respect to all or any of the following matters
in rejuvenation, protection and management of River Ganga, namely:-

(a) ensuring that the Ministries, Departments and State Governments concerned have -
{i) an action plan with specific activities, milestones, and timelines for
achievernent of the objective of rejuvenation and protection of River Ganga;
(ii} a mechanism for monitoring implementation of its action plans;

(b) co-ordination amongst the Ministries and Departments and State Governments concerned for implementation of its
action plans in a time hound manner,

(¢) to monitor the implementation process, address bottlenecks, suggest and take such decisions as may be necessary to
ensure speedy implementation;

{d) all projects under the ambit of Namami Gange including ongoing projects funded domestically and through external
assistance;

(e} discharge of such other functions or exercise of such powers as may be considered necessary for achievement of the
objective of rejuvenation, protection and management of River Ganga or as may be assigned to it by the Central
Government or specified by the National Ganga Council;

19. Approval for projects exceeding value of rupees one thousand crore.-

(1) The Empowered Task Force on River Ganga shall be responsible for the approval of every project exceeding a
value of rupees one thousand crore, as amended from time to time.

(2) The Empowered Task Force on River Ganga may constitute a sub-committee of officials amongst its members
for the purpose of sub-paragraph (1)

20, Constitution and Composition of Specified State Ganga Rejuvenation, Protection and Management
Committees as authorities.— With effect from the date of commencement of this Order, these shall be constituted, in
each State as specified in paragraph 2, an authority to be called the State Ganga Rejuvenation, Protection and
Management Committee, which shall consist of a Chairperson and other members as specified in the Schedule to
exercise powers and discharge functions as specified in this Order and the Act.

21. Meetings of State Ganga Commitiee, — (1) Every State Ganga Comimiltee may regulate its own procedure for
{ransacting its business including its meetings.

(2)Every State Ganga Committee shall convene its meetings at least once in every three months’ time.

(3) The Chairperson of the State Ganga Committee shall preside over its meetings and in his absence, the said
Committee shall elect its Vice-Chairperson who shall, preside over the meetings of the State Ganga Committee and
conduct its business.

22. Superintendence, direction and control over Committee.- The superintendence, direction and conttol of the
District Ganga Committees shall, notwithstanding anything contained in this Order, vest in the State Ganga Commitice,
for the purposes of rejuvenation, protection, prevention, control and abatement of environmental pollution in River
Ganga and its tributaries so as to rejuvenate the River Ganga to ifs natural and pristine condition and ensure continuous
and adequate flow of water in River Ganga and for protection and management of River Ganga in the States concerned.

23. Decisions of State Ganga Committee to be binding.- The decision taken at the meetings of the Statc Ganga
Committee shall, notwithstanding anything contained in this Order, be binding upon every District Ganga Committee
and every Iocal authority or other authority or Board or person referred to in such decision and they shall comply with the
decisions of the State Ganga Committee.

24. Powers, duties and functions of State Ganga Committees.— (1) Every State Ganga Committee shall, subject to the

provisions of the Act and rules made or directions issued thereunder, have the power to take all such measures, including
those in paragraphs 6, 7 and 8, as it deems necessary or expedient for effective abatement of poltution and conservation
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of the River Ganga and for implementing the decisions or directions of the National Ganga Council and National Mission
for Clean Ganga.

(2) The State Ganga Committee shall implement various programmes and projects of the National Ganga Council and
National Mission for Clean Ganga.

(3) In particular and without prejudice to the generality of the provisions of sub-paragraphs (1) and (2), such measures
may include all or any of the following maiters, namely:-

(a} coordination and implementation of the conservation activities relating to River Ganga including augmentation of
sewerage infrastructure, catchment area treatment, protection of flood plains, creating public awareness and such other

meagures at the State level and regulation of activities aimed at the prevention, control and abatement of pollution in the
River Ganga to maintain its water quality, and to take such other measures relevant to river ecology and management in

the State concerned;
(b) implementation of the river basin management plan in the concerned State;
(c) maintenance of minimum ecological flows in the River Ganga in the concerned State and actions thereon;

(d) entry and inspection under section 10 and power (o fake sample under section 11 of the Act for the purpose of
exercising and performing its functions under this Order.

{(4) The State Ganga Committee shall undertake all the emergency measures mentioned in paragraph 7.
(5) The State Ganga Committee shall have the powers to issue directions under section 5 of the Act.

(6) The powers and functions of the State Ganga Committee shall be without prejudice to any of the powers conferred
upon the State Government under any Central or State Act, being not inconsistent with the provisions of the Act.

25, Monitoring execution of plans and pregrammes of District Ganga Committees.- Every State Ganga Committec
shall monitor the execution of plans, programmes, and projects of all their District Ganga Protection Committees and
those of other authorities and submit progress in respect thereof to the National Mission for Clean Ganga.

26. Preparation of consolidated reports of all District Ganga Committees and taking remedial measures in
respect thereof.- (1) Every State Ganga Committee shall prepare a consolidated report of all District Ganga Protection
Committess, local authorities or other authorities or Board or Corporation or person for every quarter indicating therein
in respect of each specified District abutting River (Ganga and its tributaries, ----

(a) the status of the plans being executed and measures taken by them and any other activity relating to the health of
River Ganga and its tributaries;

{b} the quality of water in River Ganga and its tributarics in each specified District and remedial action in respect thereof;
(c) any interruption of flow in the River Ganga in each specified District and reasons therefor;

(d) remedial measures taken on the complaints made to the District Ganga Committee or local authorities or other
aythorities;

{e) adverse report as reported by Ganga safety auditors in each specified District;
(f} any other information relevant to the health of River Ganga and its tributaries.

(2) The report referred to in sub-paragraph (1) shall be submitted within one month at the end of each year to the State
Ganga Committee and National Mission for Clean Ganga along with remedial action thereof.

27. Conducting of Ganga safety audit and submission ef such audit reports by State Ganga Commmittees.- (1) It
shall be the duty of the State Ganga Committees to conduct or causes to be conducted, through the District Ganga
Committees, the Ganga safety audit and submit report of the Ganga safety audit to the National Mission for Clean Ganga
along with the remedial action taken thereon and also make available the same in public domain and exhibit the same at
its website.

(2) The Ganga safety audit shall include such particulars and be done at such intervals {save as otherwise provided in this
Order) and in such manner as may be specified, by notification, by the National Mission for Clean Ganga,

28. State Ganga Committee to be nodal agency.- The State Ganga Comimittee shall be the State-wide nodal agency in
the State for the implementation of the provisions of this Order and for effective abatement of pollution and rejuvenation,
protection and management of the River Ganga and its tributaries.

29, State Ganga Committees to be bound by direction of National Ganga Council and National Mission for Clean
Ganga.- Every State Ganga Committee, without prejudice to the foregoing provisions of this Order, shall, in exercise of
its powers or the performance of its functions under this Order, be bound by the decisions or such directions (including
those relating to technical and administrative matters) as the National Ganga Council and the National Mission for Clean
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Ganga may give in writing to it from time to time for abatement of pollution and rejuvenation, protection and
management of the River Ganga.

30. Dissolution of State Ganga River Conservation Aathorities and State Executive Committees.- (1) With effect
from the date of constitution of the State Ganga Committees, the respective State Ganga River Conservation Authorities
and the respective State Executive Committees constituted before the commencement of this Order shall stand dissolved.

(2)All things done or omitted to be done or actions taken or any money spent or authorised to be spent by the authorities
and committees under sub-paragraph (1) before such dissolution shall be deemed to have been done or taken under the

corresponding provisions of this Order.
31. Constitution of National Mission for Clean Ganga as an authority.-(1} With effect from the date of
- commencement of this Order, the National Mission for Clean (Ganga, a society registered under the Societies Registration

Act, 1860 (21 of 1860), shall be an aunthority constituted under the Act, by the same name for the purposes of the Act
and to exercise powers and discharge functions as specified under this Order and the Act and the rules made or directions

issued thereunder.
{2) The composition of the National Mission for Clean Ganga shall be as specified in paragraph 35,

32. Area of operation of National Mission for Clean Ganga.- The area of operation of the National Mission for Clean
Ganga shall be the areas mentioned in paragraph 2.

33. National Mission for Clean Ganga to be nodal agency.- The National Mission for Clean Ganga shall be the nodal
agency for the nationwide implementation of the provisions of this Order and for effective abatement of pollution and
rejuvenation, protection and managerment of the River Ganga and its tributaries.

34. National Mission for Clean Ganga to be an empowered organization.- The National Mission for Clean Ganga
shall be an empowered organisation with two tier management having administrative, appraisal and approval powers and
duties, functions and powers as specified in this Order.

35. Composition of National Mission for Clean Ganga.- The National Mission for Clean Ganga shall have a two-tier
management structure and it shall comprise of the Governing Council and the Executive Committee.

(1)  The Governing Council shall consist of the following members, namely:-

{a) | Director General of National Mission for Clean Ganga Chairman, ex-officio
(i)) Joint Secretary, Ministry of Water Resources, River Development and Ganga | Member, ex-officic
Rejuvenation
(c) | Joint Secretary, Ministry of Urban Development Member, ex-officio
(d) | Joint Secretary, Ministry of Environment, Forests and Climate Change Member, ex-officio
(e} | Joint Secretary, Department of Expenditure Member, ex-officie
3] Representative of NITI Aayog (not below Joint Secretary) Member, ex-officio
) Chairman, Central Pollution Control Board Member, ex-officio
(h) Principal Secretary, Urban Development, Government of Bihar Member, ex-officio
(i) Principal Secretary, Urban Development, Government of Jharkhand Member, ex-officio
) Principal Secretary, Urban Development, Government of Uttar Pradesh Member, ex-officio
(k) | Principal Secretary, Peyjal, Government of Uttarakhand 7 Member, ex-afficio
I Principal Secretary, Urban Development, Government of West Bengal Member, ex-officio
() | Executive Director(Deputy Director General), National Mission for Clean Ganga Member, ex-officio
(n) | Executive Director (Technical),National Mi’ssion for Clean Ganga Member, ex-officio




187 57

[ 9T [I-TUE 3(ii)] U 1 TSI ¢ STHIHRY iy
() Executive Director (Finance), National Mission for Clean Ganga Membet, ex-officio
(py | Executive Director (Projects), National Mission for Clean Ganga Member, ex-officio
(q) | Executive Director{ Administration), National Mission for Clean Ganga Member- Secretary.

{2)  The Executive Commitiee constituted out of the Governing Council, shall consist of the following members,
namely:-
(a) Director General, National Mission for Clean Ganga — Chairperson, ex-officio;
(b Joint Secretary, Department of Expenditure — Member, ex-officio;
(c) Representative of NITI Aayog (ot below Joint Secretary) — Member, ex-officio;

(d) Principal Secretary of the State concerned —Member, ex-officio;
{e} Executive Director (Deputy Director General}
National Mission for Clean Ganga — Member, ex-officio;
{f) Executive Director (Finance)
National Mission for Clean Ganga — Member, ex-officio,
(2) Executive Director {Technical)
National Mission for Clean Ganga —Member, ex-officio;
(h) Bxecutive Director (Projects)
National Mission for Clean Ganga — Member, ex-officio;
(i} Executive Director (Administration}
National Mission for Clean Ganga — Member, ex-officio;
3) The Director General, National Mission for Clean Ganga may, if he considers necessary, may associate with the
Executive Committee, any other member from the Governing Council.
4 The Governing Council may constitute a sub-committee from out of its members and also by associating some
technical experts for appraisal of the projects.
6)] The representative of the State concerned shall also be one of the members of sub-committee.
(6) Half of the members of the Governing Council shall form the quorum.

36. (1) All approvals up to onc thousand crores rupees shall be granted by the  Executive Committee and it shall
report to the Governing Council at least once in three months.

(2) The Sub-Committee of the Governing Council shall appraise the project only after completion of Third Party
Appraisal of the project by technical experts or consortium of recognized institutes or Indian Institutes of Technology, as
the case may be.

{3) The Third Party Appraisal shall be for all projects irrespective of their value,
37. Appointment of Director General and Executive Directors of National Mission for Clean Ganga.-

(1) Director General, National Mission for Clean Ganga shall be appointed by the Central Government who shall be
equivalent to the rank of Additional Secretary or Secretary to the Government of India and his terms and
conditions of services shall be determined by Central Government. '

(2) The Executive Director (Finance) shall be appointed on deputation from any of the organised accounts services
in the Central Government in the rank equivalent to Joint Secretary to Government of Indiz in accordance with
the recruitment rules of the said services.

(3) National Mission for Clean Ganga shall have at least one posttion for each of the Executive Directors in the rank
of Joint Secretary to Government of India.

(4) . One of the Executive Directors shall be designated as Deputy Director General of the National Mission for
Clean Ganga and he shall be appointed by the Central Government.

(3) None of the nominated members of the Executive Committee shall be below the rank of Joint Secretary in
Government of India.

38. Duty of National Mission for Clean Ganga.- It shall be the duty of the National Mission for Clean Ganga to -
(i) follow the principles latd down in paragraph 4
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(if) comply with the decisions and directions of the National Ganga Council and iniplement the Ganga Basin
Management Plan approved by it;

{(iii) co-ordinate all activities for refuvenation and protection of River Ganga in a time bound manner as directed by the
National Ganga Council;

(iv} do all other acts or abstain from doing certain act which may be necessary for rejuvenation and protection of River
Ganga and its tributaries.

39. Functions of National Mission for Clean Ganga.- (1) Without prejudice to the provisions of this Order, the
National Mission for Clean Ganga shall identify or cause to be identified -

{(a) the specific threats to the River (Ganga in areas in each village and town of such specified District abutting River
Ganga and its tributaries, including sewerage and industrial waste, cremation and burial of corpses and disposal
of animal carcasses, and threats from commercial, recreational and religious activities;

{b) the type of measures required to address such threat in each village and town of all districts abutting River
Ganga and its tributaries;

(c) the specific areas where such remedial actions are required to be taken for rejuvenation and protection of River
Ganga and its tributaries.

(d) the measures which may be necessary for reuse of treated water and enter in to Memorandum of Understanding
in this regard with the Ministries of the Central Govermument like Railways, Power, Petroleum and Natural Gas
etc., State Governments, autonomous bodies at the Central and State level, recoghized Institutes and
organizations which the National Mission for Clean Ganga may deem fit.

(2) The National Mission for Clean Ganga shall make or cause to make the River Ganga Basin Management Plan along
with cost, timelines and allocation of responsibilities, among other things, for rejuvenation and protection of River Ganga
and its tributaries in each village and town of specified District abutting River Ganga and its tributaries and execute

projects there for.
(3) The National Mission for Clean Ganga shall -----

(a) cause to be determined the magnitude of ecological flows in the River Ganga and its tributaries required to be
maintained at different points in different areas at all times with the atm of ensuring water quality and
environmentally sustainable rejuvenation, protection and management of River Gauga and its tributaries and
notifying the same and take or direct all suck measures necessary to maintain adequate ecological flows;

{b) cause to be identified places where the environmental flow of water of River Ganga has been modified and take
measures for correction thereof to maintain the continuous flow of water for rejuvenation, protection and
management of River Ganga and its tributaries;

(c) identify places of discontinuity of water in River Ganga and its tributaries due to engineered diversion of water
or storage of water or by any other means and execute plans in respect thereof or take remedial action therefor;

(d} devise a systemn to be put in place for continuous monitoring of flow of water and pollution levels in River
Ganga and ifs tributaries;

(e) take all such measures which may be necessary to give effect to the decisions of the National Ganga Council so
as to maintain adequate ecological flows in the River Ganga and tributaries;

(f) render assistance or cause them to be rendered by any agency for preparation of detailed project reporis or
execution of projects for abatement of pollution and rejuvenation, protection and management of the River
Ganga and its tributaries to the State Governments, the State Ganga Committees, District Ganga Committees or
local authorities or any person or body, any authority, Board or Corporation;

(g) set up or facilitate setting up or designate and direct one or more existing centers to research, develop and
disseminate knowledge base and analytical tools on abatement of pollution and rejuvenation, protection and
management of River Ganga and its tributaties;

(h) take any other measures which may be necessary for continuous flow of water and abatement of pollution in
River Ganga and its tributaries

{4)The National Mission for Clean Ganga shall take all such other emergency measures as outlined in paragraph 7.

40. Establishment of River Ganga Monitoring Centres at suitable locations along River Ganga and its
tributaries.- The National Mission for Clean Ganga may identify the places in the River Ganga Basin and establish at
such places or designate any existing laboratory or station or institute as Centres to be called the “River Ganga
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Monitoring Centre” for monitoring amongst other things, continuous flow of water and pollution levels as required under
this Order and such Centre shall report immediately to the National Mission for Clean Ganga for taking remedial action

therefor.

41. Powers of National Mission for Clean Ganga.- (1) The National Mission for Clean Ganga being the national
agency charged with the role, responsibility and powers to facilitate the task of rejuvenation, protection and management
of River Ganga and its tributaries, under the supervision and direction of the National Ganga Council, shall recommend
to the National Ganga Council or Central Government for issuing directions or issue directions itself, to the State Ganga
Committees or District Ganga Committees or local authority or any other authority or any person, institution, consortium
or agency, as it may decide, for the rejuvenation, protection and management of River Ganga and have the power to take
all such measures and discharge such functions as it may deem necessary or expedient for prevention, control and
abatement of environmental pollution in River Ganga and its tributaries so as to rejuvenate the River Ganga to its natural
and pristine condition and ensure continuous and adequate flow of water in River Ganga and for protection and
management of River Ganga and for matters connected therewith.

(2) In particular and without prejudice to the generality of the provisions of sub-paragraph (1), and save as otherwise
provided in this Order, such directions may include all or any of the following matters in the management of River

Ganga, namely:-
(a) fulfillment of the functions mentioned in paragraph 55 in accordance with the principles in paragraph 4;

(b) formulate, with the approval of the Central Government, the National policy for effective abatement of pollution and
rejuvenation, protection and management of River Ganga;

(¢) enter into memorandum of understanding, with the approval of the Central Government, with any country or foreign
agency for effective implementation of the River Ganga Basin Management Plan for rejuvenation, protection, prevention,
control and abatement of pollution in the River Ganga and its tributaries;

(d) approve, with or without modifications, the River Ganga Basin Management Plan and direct amendments, if any, to
be made therein;

{e) supervise and review the progress reports, and issue directions to the State Ganga Committees, District Ganga
Committees or local authorities and other authorities in the implementation of the River Ganga Basin Management Plan
and any other matter connected with affairs of the River Ganga and its tributaries;

(f) approve the planning, financing and execution of programmes for abatement of pollution in the River Ganga including
augmentation of sewerage and effluent treatment infrastructure, catchment area treatment, protection of flood plains,
creating public awareness, conservation of aquatic and riparian life and biodiversity and such other measures for
promoting environmentally sustainable river rejuvenation;

(g) coordination, monitoring and review of the implementation of various programmes or activities taken up for
prevention, control and abatement of pollution and protection and management in the River Ganga and it3 tributaries;,

(h) direct any person or authority to take measures for restoration of river ecology and management in the River Ganga
Basin States;

(1) recommend to the Central Government, for creation of special purpose vehicles (whether as a company under the
companies Act, 2013(18 of 2013) or Societies Registration Act, 1860 (21 of 1860) or a Trust under the Indian Trust Act,
1882 {2 of 1882)), as may be considered appropriate, for implementation of this Order and for the purposes of the Act;

(j) take such measures as may be necessary for the better co-ordination of pelicy and action to ensure effective
prevention, control and abatement of pollution, rejuvenation and protection and management in the River Ganga and its

tributaries;

(X) issue such directions to any person or authority, as it may consider necessary, for proper or prompt execution of the
projects or cancel such projects or stop release of funds or direct refund of amount already released and assign the same
to any other person or authority or Board or Corporation for prompt execution thereof,

(1) direct any person or authority to maintain such books of account or other documents, without prejudice to any law for
the time being in force, as may be specified by the National Misgion for Clean Ganga;

(m) take such other measures which may be necessary for achievement of prevention, control and abatement of pollution,
rejuvenation and protection and management in the River Ganga and its tributaries;

(3)The National Mission for Clean Ganga shall have the power to issue directions mentioned under section 5 of the Act.

(4)The Natlonal Mission for Clean Ganga may evolve an appropriate mechanism for implementation of its decisions and
the decisions of the National Ganga Council.
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42. Giving of prior appraval in certain matters.- Every person, the State Ganga Committees, District Ganga Protection
Committees, local authorities and other authorities shall obtain prior approval of the National Mission for Clean Ganga,
on the following matters, relating to River Ganga and any area abutting River Ganga or its tributaries, if required to
implement the decisions of the National Ganga Council, namely:-

(a) engineered diversion and storage of water in River Ganga without affecting the flow of water downstream of the
River Ganga,

{b) construction of bridges and associated roads and embankments over the River Ganga or at its River Bank or its flood
plain area; '

(c) construction of Ghats or extension of any existing Ghat;

(d) construction of jetties;

(&) construction of permanent hydraulic structures for storage or diversion or control of waters or channelisation of River
Ganga or its tributaries;

(f) deforestation of hill slopes and notified forest and other eco-sensitive areas;

(g) any other activity which contravenes the principles laid out in paragraph 4 which the National Mission for Clean
Ganga may specify.

43. Financial framework.- (1) The budgetary allocation shall be utilised by the National Mission for Clean Ganga for
meeting expenses in connection with the discharge of its functions, objects and prurposes and establishment expenditure:
Provided that the money received by way of grants, loans and borrowings shall be expended for the specific purpose for
which such grants, loans and borrowings have been received.

{2) The National Mission for Clean Ganga shall maintain proper accounts and other relevant records and prepare an
annual expenditure statemend.

(3)The audit of National Mission for Clean Ganga accounts shall be done by the Comptroller and Auditor-General of
India and after completion of annual audit, the audit agency shall furnish annual audit certificate.

{4)The affairs of National Mission for Clean Ganga shall be subject to the control of Central Vigilance Commission and
there shall be a Vigilance Officer to look after vigilance related matters.

(5) The annual expenditure statement with the audit report shall be forwarded annually to the Empowered Task Force,
and the Central Government for being laid before each House of Parltament.

44. Engagement of legal experts.- The National Mission for Clean Ganga shall have proper legal set up for which it
may engage legal experts, consultants and legal firms as may be necessary for advising it on legal matters and providing
support for discharging its duties.

45, Serutiny of reports.- All the reports relating to its activities and reports received from the State Ganga Committees,
District Ganga Committees, local authority, Board, Corporation or any person shall be scrutinised by the National
Mission for Clean Ganga and placed by it along with its views on the matters mentioned in such report before the
National Ganga Council for soliciting its guidance thereon, if required.

46. Consolidated report of Ganga Safety audit.- The National Mission for Clean Ganga shall prepare and submit a
consolidated report of the Ganga safety audits of River Ganga to the National Ganga Council along with the remedial
action taken thereon and also make available the same in public domain and exhibit the same at its website,

47. Powers of National Mission for Clean Ganga to call for information, conduct inspection, publish reports, etc.-
(1) Where the National Mission for Clean Ganga considers it expedient so to do under section 5 of the Act, it may, by

order in writing.-
(&) call upon any State Ganga Committees, District Ganga Protection Committees, local authority, other authority, Board,
Corporation or person, who has been allotted any project for execution or connected with such project or utilisation of

funds, at any time, to furnish in writing or make public for dissemination such information or explanation relating to such
project allotted for execution or executed or utilisation of fund allotted as the National Mission for Clean Ganga may

require; or _
{b)appoint one or more persons or any authority to make an inquiry in relation to project allotted for execution or
executed or utilisation of fund allotted; or

(c) direct any of its officers or employees or the officers or employees of the Central Government or State Government or
any other authority to inspect the books of account or other documents of the State Ganga Committees, District Ganga
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Committees, local authority, other authority, Board, Corporation or person related to any project allotted for execution or
executed or utilisation of funds; or

(d) require any person, officer, State Government or avthority to furnish to it any reports, returns, statistics, accounts and
other information and such person, officer, State Government or other authority shall be bound to do so.

48. Financing and implementation model.— The National Mission for Clean Ganga shall develop and constantly refine
financial models that would improve the performance and sustainability of projects, and which can be adopted by the
State (Ganga Committees, District Ganga Committees, local authority, other autherity or person for abatement of
pollution and rejuvenation, protection and management of the River Ganga.

49. Preparation of consolidated reports.- (1) The National Mission for Clean Ganga shall, on the basis of the reports
and other information forwarded by the State Ganga Committees, District Ganga Committees, local authorities, other
authorities, Board, Corporation or person, prepare a cousolidated report every year indicating therein in respect of each
specified District abutting River Ganga and its tributaries.-

(a) the status of the plans being executed and measures taken by them and any other activity relating to the health of
River Ganga and its tributaries;

{b) the quality of water in River Ganga and its tributaries and remedial action in respect thereof;
{c) any interruption of water in the River Ganga and reasons therefor;
(d) condition of River Bed and flood plains and habitat in the specified District;

{(e) remedial measures taken on the complaints received from public by the District Ganga Committee or local
authorities;

(f) threats remaining to be addressed by then with remedial action proposed therefor;
(g) report if any as reported by Ganga safety auditors;
{(h) all other information relevant about the health of River Ganga and its tributaries.

(2) The National Mission for Clean Ganga shall submit a consolidated report referred to in sub-paragraph (1) after review
thereof to the Empowered Task Force along with remedial action thereof,

50. Annual report.- (1) The National Mission for Clean Ganga shall, within three months of the end of every year,
prepare an annual report of all work undertaken by it and by the Empowered Task Force on River Ganga, the State
Ganga Committees, District Ganga Comumittees, concerned local authorities, other authorities, Board, Corporation or
persons during the immediately preceding year.

(2} The National Mission for Clean Ganga shall include under separate parts in its annual report referred to in sub-
paragraph (1), all works undertaken by it and the Empowered Task Force on River Ganga, the State Governments, the
State Ganga Committees, District Ganga Committees, concemed local authorities, other authorities, Board, Corporation
or person, and forward the said annual report to the National Ganga Council and the Central Government and also make

available in public domain and exhibit at its website.

51. Constitution of Commiftees.- The National Mission for Clean Ganga may, constitute one or more River Ganga
Management Committees from amongst its members and such experts in the field of rivers or water as it may consider
appropriate for the efficient discharge of its functions under this Order.

52, Soliciting guidance.- In case any difficulty arises in implementing decisions of the National Ganga Council or the
provisions of this Order, it shall be duty of the National Mission for Clean Ganga to solicit the guidance of the National
Ganga Council and take appropriate action accordingly.

53. Constitation of District Ganga Protection Committees.- (1) The Central Government shall immediately after the
commencement of this Order, in consultation with concerned State Ganga Committee, by notification constitute, in every
specified District abutting River Ganga and its tributaries in the States mentioned in paragraph 2, the “District Ganga
Committees” for the prevention, control and abaternent of environmental pollution in the River Ganga.

(2) Every District Ganga Committee in each specified District shall consist of the following members, namely:-

{a) the District Collector in the specified District; : - Chairperson, ex-officio;

{b) not more than two nominated representatives from Municipalities and Gram Panchayats of the specified District
nominated by the State Government. - Members;
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(c) one representative each of the Public Works, Irrigation, Public Health Engineering, and Rural Drinking Water
Departments, and State Pollution Control Board working in the specified District abutting River Ganga to be nominated

by the District Collector - Member, ex-officio;
(d) two environmentalists associated with River Ganga protection activities and one representative of local industry
association in the specified District to be nominated by the District Collector - Members,;
(e) one Divisional Forest Officer of the specified District - Member, ex-officio
() one District official to be nominated by the District Collector. - Member,

(2) The District Collector shall be the Chairperson of the District Ganga Committee and the Divisional Forest Officer
shall be the Convener of the District Ganga Committee.

(3) The District Ganga Committees shall meet at such times and at such places as the Chairperson of that Committee may
decide and exercise such powers and functions as may be conferred under this Order:

Provided that at least one meeting of the District Ganga Commuttee shall be held every three months.

{(4) A non ex-officio member may resign his office by giving notice in writing thereof to the Central Government or to
the District Collector concerned, as the case may be, and shall cease to be a member on his resignation being accepted by
the Government or the District Collector concerned, as the case may be,

54. Superintendence, direction and control of District Ganga Committee.- The superintendence, direction and
control of the management of the District Ganga Committee (including financial and administrative matters) shall,
notwithstanding anything contained in this Order, vest in the National Mission for Clean Ganga which may be exercised
by it either directly or through the State Ganga Committee or any of its officer or any other authority specified by it.

55. Functions and powers of District Ganga Committees.- (1) Every District Ganga Committee shall discharge
functions and exercise powers for rejuvenation, protection, restoration and rehabilitation of River Ganga and its
tributaries in each specified District as laid out in paragraph 6 and 7 as per the principles specified in paragraph 4.

(2) In particular, and without prejudice to the generality of the provisions of sub-paragraph (1) for rejuvenation and
protection and restoration or rehabilitation of degraded areas abutiing River Ganga and its tributaries and subject to other
provisions of this Order and rules made thereunder, every District Ganga Committee shall have the following powers and
functions in relation t6 River Ganga and its tributaries abutting in the area in specified District, namely:-

(a) identifying activities which may be threats in the area of specified District abutting the River Ganga for protection of
River Ganga and its tributaries or its River bed and making a plan for remedial action and take remedial action in respect

thereof:

(b) taking remedial action at its own end for protection of River Ganga and its tributaries or its River bed abutting in the
specified District (excluding enforcement of the provisions of this Order)

(¢) in the event of its inability to take remedial action, reporting (electronically as well as by sending written
communication in hard copy) to the National Mission for Clean Ganga and concerned State Governtent, the State Ganga
Committee, as the case may be, for issue of direction for protection of River Ganga and to formulate appropriate
management or remedial actions.

(d) taking suitable administrative and other measures, to give effect to the provisions of this Order so as to prevent the
environmental pollution in the River Ganga and its tributaries, not being inconsistent with the provisions of this Order, or
any law for the time being in force. ‘

(3) In case, the District Ganga Committee is of the opinion that any contravention has been made of any other law for the
time being in force or in respect of provisions of this Order, it shall take appropriate action in accordance with the law for

the time being in force,
(4) The District Ganga Committee shall take all such emergency measures as specified in paragraph 7.

56. Designation of Nodai Officer.- (1) Every District Ganga Committee shall nominate as Nodal Officer for the
purposes of this Order -

(a) the Sarpanch of Gram Sabha of every village in the areas abutting the River Ganga and its tributaries;
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(b) in case of an area, not being village abutting the River Ganga, the Chairperson of Municipality Planning Committee
or Metropolitan Planning Committee or Chairperson of any local authority, as the Chairperson of the District Ganga

Committee.

(2) Every Nodal Officer nominated under sub-paragraph (1) shall take measures to prevent the pollution of River Ganga
and its tributaries and take remedial action for protection of River Ganga and its tributaries or their River bed abutting in
such village or other area, as the case may be, of which he is the Nodal Officer and in case of his failure to do so, he shall
report the violation of this Order to the Chairperson of the District Ganga Committee for remedial action.

(3) After receipt of the report under sub-paragraph (2), the Chairperson of the District Ganga Committee shall take
remedial action for protection of River Ganga or its River bed abutting the specified District.

57. Preparation of plans.- (1) Every District Ganga Committee shall prepare its plan for protection of River Ganga and
its tributaries and their River bed abutting the specified District and submit the same to the National Mission for Clean

Ganga for its approval.

(2) The plan under sub-paragraph (1) shall include the activities to be undertaken by the District Ganga Committee for
protection, control and abatement of environmental pollution in River Ganga and its tributaries and their River Bed area
abutting the specified District which may be recommended by the State Government, State Ganga Committees, the
National Mission for Clean Ganga, any other authority or Board and the expenditure involved for such plan and time
within which such activities shall be completed.

58. Preparation of budget and maintenance of accounts.- Every District Ganga Committee shall prepare its budget
for every financial year indicating therein the funds required and purposes for which such funds shall be spent and the
time limit within which the activity mentioned in the budget shall be completed and submit to concerned State Ganga
Committee under intimation to National Mission for Clean Ganga and such Committee shall ensure proper maintenance
of accounts as directed by National Mission for Clean Ganga, for audit by the Comptroller and Auditor-General of India
or any other agency appointed by the Comptroller and Auditor-General of India and such accounts shall be subject to
inspection by National Ganga Council, National Mission for Clean Ganga, State Ganga Committee or any of their

appointed entities.

59. Monthly and annual reports.- (1) Every District Ganga Committee shall, submit monthly and annual reports to the
National Ganga Council, National Mission for Clean Ganga and State Ganga Committee as directed by National Mission
for Clean Ganga within specified timelines.

(2) In addition to the annual report referred to in sub-paragraph (1), the District Ganga Committee shall furnish to the
National Mission for Clean Ganga at such time and in such form and manner it may direct to furnish such other returns,
statements and other particulars in regard to any proposed or existing programme for the River Ganga Basin Plan for the
abutting area in the specified District.

60. Budget allocation.- The National Mission for Clean Ganga shall consolidate and prepare the budget requirement
and submit the same to the Ministry of Water Resources, River Development and Ganga Rejuvenation.

61. Direction by Central Government.- Notwithstanding anything contained in this Order, it shall be lawful for the
Central Government to issue directions in writing to the Ministries or Departments of the Government of India, or the
State Government or the State Ganga Committees, the National Mission for Clean Ganga or District Ganga Committees,
or local authority or other authority or statutory bodies or any of its officers or employees, as the case may be, to
facilitate or assist in the rejuvenation, protection and management of River Ganga and its tributaries in such manner as it
may direct, and such Ministry or Department or Authority or Mission or Board, Committee or Government or statutory
body, officer or employee shall be bound to comply with such directions.

62. Making of complaint under section 19 of the Act.- All the authorities constituted under this Order or their
officers authorised by such authorities may make complaint before the court under section 19 of the Act for taking
cognizance of any offence under the said section.

63. Order to be in addition to other laws.- The provisions of this Order are without prejudice to the discharge of
functions by any local authority or other authority or Board or corporation or any person for taking measures for the
purposes of effective abatement of pollution and rejuvenation of the River Ganga and its protection and management and
any other law for the time being in force.
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SCHEDULE
fSee paragraph 20]
COMPOSITION OF STATE GANGA COMMITTEES

Serial No. | Name of the State Ganga | Composition of the State Ganga  Committees

Committee

1) _ 2 3)

1. (Name) State Ganga Protection. | (a)Chief Secretary, Government of State of

and Management Committes {Name) - Chairperson, ex-officio;

(b) Principal Secretary, Department of Finance, Government of State of
(Name)
- Member, ex-officio;

{c) Principal Secretary, Department of Urban Development and Housing,
Government of (Name)

- Member, ex-officio;

(d Principal Secretary, Department of Environment and Forests,
Government of State of

{Name) - Member, ex-officio

(e)Principal Secretary, Department of Water Resources, Government of
State of

(Name) - Member, ex-officio;

(f) Principal Secretary, Department of Public Health Engineering,
Government of State of

(Name) - Member, ex-officio

(g) Chairman, (Name) State Pollution
Control Board - Member, ex-officio;

(h)Chief Executive Officer of executing agency in the State of (Name)
- Member, ex-officio;

(1)Principal Chief Conservator of Forests,
Government of State of (Name) — Member, ex-officio;

(j) not more than five experts from relevant fields to be nominated by the
Government of

(Name) - Members

[F. No. Estt-01/2016-17/111/NMCG]
SANJAY KUNDU, It. Secy.
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MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION

(National Mission for clean Ganga)

ORDER
New Delhi, the 21" May, 2019

S5.0.1793(E). — In exercise of the powers conferred by sub-sections (2) and (3) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following Order to amend the River Ganga
(Rejuvenation, Protection and Management) Authorities Crder, 2016, namely: —

1. (1) This Order may be called the River Ganga (Rejuvenation, Protection and Management) Authorities

(Amendment) Order, 2019.
(2) It shall come into force on the date of its publication in the Official Gazette.

2. Inthe River Ganga {Rejuvenation, Protection and Management) Authorities Order, 2016, in paragraph 56, in
sub-paragraph (1}, in clause (b), for the words “any local authority, as the Chairperson of the District Ganga
* Committee”, the words “any local authority” shall be substituted.

[F. No. Estt.01/2016-17/111/NMCG-Vol-II]

RAITV KISHORE, Executive Director (Admin.)

Note: The principal Order was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), vide
number 8.0. 3187 (E), dated the 7" October, 2016.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi~110054 Bigi
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MINISTRY OF JAL SHAKTI
{Department of Water Resources, River Development and Ganga Rejuvenation)
(NATIONAL MISSION FOR CLEAN GANGA)
ORDER
New Dethi, the 2nd September, 2019

8.0. 3163(E).—Whereas, the Central Government intends to take measures for prevention, control
and abatement of environmental pollution in river Ganga and to ensure continuous adequate flow of water so
as to rejuvenate the river Ganga to its natural and pristine condition;

And whereas, to achieve the aforesaid objective, the Central Governmentdecided to constitute various
authorities at Central, State and District levels;

And whereas, vide notification number S.Q. 3187 (E), dated the 7" October, 2016 published in the
Gazette of India, Part II, Section 3, Sub-section (ii), dated the 7% October, 2016, the Government of Tndia in
the erstwhile Ministry of Water Resources, River Development and Ganga Rejuvenation made the River
Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016;

And whereas, in exercise of the Powers conferred by clause (3) of article 77 of the Constitution, the
President made the Government of India (Allocation of Business) Three Hundred and Fiftieth Amendment
Rules, 2019 and created a new Ministry, namely “Ministry of Jal Shakti (Jal Shakti (Mantralaya), inter alia,
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allocating the subject matters relating to water resources, river development and Ganga rejuvenation to be
administered by the said Ministry;

And whereas, consequent upon the creation of the Ministry of Jal Shakd, it has been decided by the

Central Government to make necessary consequential amendments in the said notification and in the River
Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016contained therein;

Now, therefore, in exercise of the powers conferred by sub-sections (2) and (3} of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following
amendments in the said notification and furtheramendments in the River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016 contained therein, namely:—

1. Shert title and commencement.—(1) This Order may be called the River Ganga (Rejuvenation,
Protection and Management) Authorities (Second Amendment) Order, 2019,

(2) It shall come into force on the date of its publication in the Official Gazette.

2. In the said notification, for the heading "MINISTRY OF WATER RESOUCES, RIVER
DEVELOPMENT, AND GANGA REJUVENATION”, the heading “THE MINISTRY OF JAL SHAKTI”
shall be substituted. :

3. In the River Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016
(hereinafter referred to as the said Order), in the preambile, in the paragraph beginning with the words “Now,
therefore, in exercise of the powers” and ending with the words “the Central Government hereby”, for the
words “Ministry of Water Resources”, the words “erstwhile Ministry of Water Resource” shall be substituted.

4. In the said Order, in paragraph 12, _
{a) for sub-paragraph (1), the following shall be substituted, namely: —

“(1) The National Ganga Council shall consist of the following members, namely:—

{a) | Prime Minister Chairperson, ex-officio;
(b) Union Minister for Jal Shakti -Vice-Chairperson,
ex~officio;
{c) | Union Minister for Environment, Forests and Climate -Member, ex-officio;
Change
(d) { Union Minister for Finance -Member, ex-officio;
{e) | Union Minister for Housing and Urban Affairs -Member, ex-officio;
() Union Minister for Power -Member, ex-officio;
(2) | Union Minister for Science and Technology -Member, ex-officio,
(h) | Union Minister for Rural Development -Member, ex-officio;
(i) Union Minister for Shipping -Member, ex-officio;
)] Union Minister of State for Tourism -Member, ex-officio;
(k) Vice Chairman, NITI Aayog -Member, ex-officio;
) Chief Minister, Bihar -Member, ex-officio;
(m) | Chief Minister, Jharkhand -Member, ex-officio;
{n) Chief Minister, Uttarakhand -Member, ex-officio;
(0) | Chief Minister, Uttar Pradesh | -Member, ex-officio;
(p} Chief Minister, West Bengal ~-Member, ex-officio;
(Q Secretary, Department of Water Resources, River -Member ,ex-officio; -
Development and (Ganga Rejuvenation
{r) Secretary, Department of Drinking Water & Sanitation -Member, ex-officio;
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{s) Secretary, Ministry of Housing and Urban Affairs -Member,ex-officio;
(t) Secretary, Department of Agriculture and Farmers’ Welfare -Member,ex-officio;
(w) Drirector General, National Mission for Clean Ganga -Member Secretary,
ex-officio.”.

(b} in sub-paragraph (7), for the words “the Ministry of Water Resources, River Development and
Ganga Rejuvenation”, the words “the Ministry of Jal Shakti” shall be substituted.

5. In the said Order, in paragraph 17,—

(a) in sub-paragtaph (2), for items (a), (b) and (c) and the entries relating thereto, the following
shall be substituted, namely:—

*(a) Union Minister for Jal Shakti -Chairperson, ex-officio;
{b} Union Minister of State for Jal Shakti -Vice-Chairperson, ex-gfficiq

{c) Secretary, Depattment of Water Resources, River | -Member, ex-officio;”;
Development and Ganga Rejuvenation

(b) in sub-paragraph (3), for the words “the Ministry of Water Resources, River Development
and Ganga Rejuvenation”, the words and brackets “the Ministry of Jal Shakti (Department of Water
Resources, River Development and Ganga Rejuvenation)” shall be substituted.

0. In the said Order, in paragraph 35, in sub-paragraph (1), for items (b) and (c) and the entries
relating thereto, the following shall be substituted, namely—

“(b) Joint Secretary, Department of Water | -Member, ex-officio
Resources, River Development and Ganga
Rejuvenation

(c} Joint Secretary, Ministry of Housing and

Urban Affairs -Member, ex-officio”.

7. In the said Order, in paragraph 60, for the words “the Ministry of Water Resources, River Development and
Ganga Rejuvenation”, the words “the Department of Water Resources, River Development and Ganga
Rejuvenation” shall be substituted.

[F. No. Estt,01/2016-17/0111/NMCG-Vol-1I1}
RAIJIV KISHORE, Executive Director (Admin.)

Note: The Principal Order was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii), vide notification number §.0. 3187 (E), dated the 7th October, 2016 and last
amended vide notification number 5.0, 1793(E), dated the 21st May, 2019.

Uploaded by Pte. of Printing at Goveérnment of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. MANQJ  Zistalysaes
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MINISTRY OF JAL SHAKTI

(Department of Water Resonrces, River Development and Ganga Rejuvenation)
(NATIONAL MISSION FOR CLEAN GANGA)
CORRIGENDUM
New Delhi, the 14th September, 2019

5.0. 3287(E).—In the notification of the Government of India, in the Ministry of Jal Shakti (Department of
Water Resources, River Development and Ganga Rejuvenation), number 5.0. 3163(E) dated the pud September, 2019,
published in the Gazette of India, Exteacrdinary, Part-11, Section 3, Sub-section (ii), at page 4, after line 28, inseri—

[ “(da) I Union Minister for Agriculture and Farmers Welfare I -Member, ex-officio;”. |
[F. No. Estt. 01/2016-17/01 1 /NMCG-Vol-II}
RAJIV KISHORE, Executive Director (Admn.}
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Natignaﬂ Mission for Clean Ganga

File No. L-64/4/2022-LME- NMCG Date: 12t March, 2024

To,

The District Magistrate Cum
Chairperson, District Ganga Committee,
Balrampur, Uttar Pradesh

Email: dmblr@nic.in

Sub.: Regarding encroachment in the flood plain of river Ganga in river Suav

Ref..: Order dated 18" October, 2023 in the matter of Pateshwari Prasad Singh & ors. vs
Sate of U.P OA no 433/2022 before the Hon'ble NGT(PB).

Madam/Sir,

This is in reference to the Hon'ble NGT order dated 18" October, 2023 (copy
enclosed) in the above said matter. The issye raised in the matter relates to pollution and
encroachment in River Suav which joins River Rapti a Tributary of River Ganga. The
National Mission of Cleaning Ganga (NMCG) has been impleaded as respondent no 6
vide the aforementioned order. The Hon'ble NGT has directed the respondents for taking
remedial measures, identification of flood plain zone, removal of encroachments and
preparation of detailed action plan with budgetary estimates and timelines for
rehabilitation/rejuvenation of River Suav. In this context following is brought out for
initiating action(s) as
appropriate:

(a) Report filed by the Joint Committee in January 2023 signifies the
presence of the Suav river channel during the wet season, its role in
carrying flood water, and thus relieving drainage congestion, etc.

(b) Report filed by the Nagar Palika Parishad mentions the demarcation of
100 meters and 50 meters around the Suav River in rural and urban
areas respectively and the enlisting of 250 structures constructed within
50 meters of the river. Both reports are enclosed for reference.

(c) Further, as per section 55 of the River Ganga (Rejuvenation, Protection,
and Management) Authorities Order, 2016 (National Mission for Clean
Ganga Authority order, 2016) the functions and power of DGC have been

defined which may be referred to.
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Accordingly, DGC is requested to initiate/take appropriate action as
necessary in the matter under intimation to the NMCG preferably by 20t March

2024

Encl.; As above

E ours falthfully

(Anup Kumar Srlvastava)
Executive Director (Technical)
Copy to:

1. Sr. PPS to the Chief Secretary, Govt. of Uttar Pradesh cum Chairperson, State

Ganga Committee, email: csup@nic.in
2. Sr. PSto DG, NMCG



